
jD 
Ô 	

\rL flLiLU 	JI .L VL 
- 

- 	 ! 	L1L. 
L2L.j! 

I 	U! 	 r LI\ Lj 0 i \UU 	 ¶I 7\LUU!uU) IUL14 

Libi Or 	-Nb i4 UA/ 	;f/;rNo 

-----------------------------------

i.No. items uescrio- of aers 

U! L4! t 	14! 	
r\Lr I 

2. JA 

;do 

i Oraers/uudqeme 	or tr1e 
- I 	 - U Ut a I U 	U I 	 a 0 

s) • 	)UUtIfl,Itt t.3 and O u 
-C ret

¶J r- — — C12,-.r 	— 	 — 	 r 	 r-- I 	flJ 	 J a 	t._JU  

r 1 	a ij I-' 	t.. a L I ..)! 	I II '.. f U U 

s 	 - 

	

aIHI..-,ui 	C CU 214 

I LJWI'CU UU14UIl.,C3 	 jj 

I 	! 	I C1 	1..) 	t.$ -J .) 	 I 	LI 	I Uri 

iz 
• 	tJUUI I I..*! / VI I 	I 0 L.aL,wIH! I.., 

aI,u 	aL'Iy 
UL) 

Q- 

U • 	Pt 	I 	U u Li 0 L 	Li) I 0 	Li vv I 	a 00 	0 
L'y 	ay 	UI 	 Iuav 

I 	P1 	I 	U 1_i  U U I  
COeS reCe -IVea Dy tne Court 
ana rnarea as exniDlts, -- 
reports ana examInatIon- 

• L/! 	UIJIIHI! I 00 	L/! IaI 	a 

b. 	NOtICeS 

L. 	I..i t a I 	0 	I 	U 	LI 

W io 	i 	ctipU 	JLfjj 	t.ÜI '3. LA 
I-JI.JI IU!I IL,a 	var-ta I L1 I! IaIIla/ 
tilatIlU 	UI 	aUUaaI at IUa 

10. 	Al; 	otner 	aers not -- uU 
a;reaay 0D8CII1CG. 



ksL.Q  JIIC.Q' 

— - Jc 

cThThc)_ 

In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

ORDER SHEET 

Application No.. .............. .............. ......of 1995 
Applicant 	 Respondent 

Tukararn Chavan 	 Supdtg Enyr, Civil Construction Wing, 
AIR & TV, madras & anr 

Advocate for Applicant 	 Advocate for Respondent 

Sh HA Somasekaraiah 

Date I 
	 Office Notes 	

I 	
Orders of Tribunal 

10.03.95 This application is filed u/s 19 of 
the Act. The applicant prays  to: h-_(VcTJRç) 

quash the impugned transfer order 
at Ann-Al and direct the respdt2-.1 to 
retain the appint at 81 1ore itself. 

INTERIM PRAYER: 	To stay the operation 
of the impugned order at Ann-Al. 

As directed, this aorin is rerd 
& posted before the Bench for prl.hg 
& ádmn on 13.03.95. 

IPO removed. 
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In the Central Administrative Tribunal 
Bangalore Bench 	 (tit3J 

Bangalore 

Applic&tion No ................ ..... . .......... .?3.O 1995 

ORDER SHEET (Contd.) \c5 
Date 
	

Office Notes 
	

Orders of Tribunal 
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In the. Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

'9 
Application No ................ ................... .... .... .... of 199 3 

ORDER SHEET (Contd.) 

Date 	 Office Notes 	 Orders of Tribunal 

74 
r 



Form No 2 (See Rule 1(b) of ROP '93) 

CENTRAL AD1INISTATIVE TRIBUNAL 
BANGALORE BENCH 

'I... 	 . Diary No. 

REPOflT ON THE SCRUTINY OF APPLICATION 

Date of presentation 

Presnted by,  
J. 	

( ) 	
C 

pp 19 9fl 	S 	. . . . . .. . . 	. . . , . . . . . . . . . . . . . . . .•. 

Respondents) 

Nature of Grievance a........L..... 

No of appints: 	 .. 	 No of raspdts: ............ 

CA No. 	 :.. 	e-/ 9MB 

CLASS IF ICAT ION 

1, 	Is the application in the prper form? 	1, 
(Three complete sets in paper books 

form in two compilations) 	 . 	 . 
-———--------———---—---------————————----———-----——- 

Whether name, description and address 	UI 
Lhave of all the .rarties/been furnished in.....  

the cause title?  

—— — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — - — 

(a) .  Has tha..applicetionbeerrduly 
. 	signed and verified? 	. 

(b) Have the copies been duly signed? -. 

(C) Have sufficient no of copies of 	 ( 

— 	

the apolication been filed? 

— — 

	- - 	

• 	- - - - -  . • 
	•) — 	—, 

Whether all the necessary parties 
are impleeded? 	 . 	.• 	. 

-——————--———————————————--  --- --——————-———---- 

Whether Erguish translation of docu—
ments in a language other than English 
or .Hjndi been filed? 	 . 

----————————
- - — - S - - - - - - - - 



	

6. 	Is the application in time? 	 I 
(See Section .21) 	 . . 	 . 	. 	. 

	

7, 	Has the Vakalathnama/Memo of ppear— 	
. 	 .. 

ance/authorisation been filed? 

	

8. 	Is the application maintainable? 
(U/s 2 9  3(q)9  14, 18 9  19 or u/c 6 of 	 .. 	. 
CAT(P)Rules'7, ta,) 	 . 	. . 	. 	 . . 

	

9, 	Is the application accompanied by 	.. 
IPO/OD for Rs.50/— 	 . 

	

10. 	Has the impugned order's original/duly 
attested legible copy been filed? 	 . .. 

	

11, 	Have legible copies of the annexures 
duly attested been filed? 

-.- ---------- 

Has the index of documents been filed 
and pagination done properly? 

Has the applicant exhausted all 	 ,.. 
available remedies? 	 . . 

	

114. 	Has the declaration as required by 
it f Form I of CT(P)Rules q87 	 .. . 

been made? 	 ,. 	 . . 

	

15,, 	Have required number of erivopes. .. 

(file size) hearing full address of 	L 
the respondents been filed? 	

) 	 S 



U 

tJ;eth:r the reliefs sought•f nr 
arise out of sinqie cause of action? 

(b) whether any intrim relief is 
preyed f'or? 

	

17 	
In case a M A for condoation of delay 
s filed, is it Supnorted by an• affidavit of' the applicant? 

	

8. 	
hether this Case can be head by 

Single rnember Bench? 	• 	
yI 
I / 

	

19. 	Any othr point? 

::: ::t:ei:r:t:n; ;lthlnitll 
of the .scrubiny clerk.  

' 	 •. 

ono 	 fU igtrar 



1 Index 

2 On the memo of AppealJPetition/ 
Application 

3 On Vakalath 

4 On Certified Copies 

5 On process fee 

6 On Copy Application 

........................... 

8 

.......................... 

10 

4 

m 

QYRL 	
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In the High Court of-Karnataka at 
PRESENTATION FORM 	 Cy. fib 5 

- 	No ........... ........ ........ .ofi9..tS 

Serial No...................... 

Advocate: 

RAten 

H.A. SO;:ASEKHARA AH, B.A.U.S.D.5.A.' 	 ......... 	ck 

Advoc&Z) .onvey3nr 
No. 52, Chowd3w3fl Trnpi3 Street, 	 an 

BANGALORE-560 002 	 Ihe C, -&v 

,S. 

SI. 	I 	 Description of Papers 

	

No. 
-, 	 present 

Court fee affixed 
on the paper 

Number of Copies Furnished:. 	
Other sid Served 

Advocate for 

Persented 

Advocate's Clerk 

Bangalore. 

Received papers with and 
Court-fee lables as above 

Date: 
	

Receiving Clerk 



H 
IN THE COURT OF t0_,vjL,4 

No. 	 Of 199 

.Plaintiff/s, Petitioner/s, 	 Defenclantfs, Respondent/s, 
Appellant/s, Complainant/s, 	 Vs. 	Opponents, Accused, 
Decree.l-lolder/s/Caveator 	 J udgement- Debtor/s. 

Toic Cow 	 'T- 	 CRi 

INDEX 

SI. No. DeEcription Pages C. F. Paid 

0 h&t 

- 	 a 

A 

- 3 	 L4 

- \ 

-\ -. s - 

- 
D. 

-\ - 
\D -  - 

, Th 

- 

Place  

Date:  

1.A. SOMASE 	 .......... 

Forms can be had at: The Bangalore Legal 

I 	 1Streq; 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL BENCH, BANGALORE 

ORIGINAL APPLICATION No. 	/1995 

BETWEEN : 

SHRI TUKARAM CHAVAN 	... 	APPLICANT 
Draughtsman, Grade III, 
Office of Executive 
Engineer, CCW, AIR & TV, 
J. C • Nagar, Bangalore-6 

AND 

The Superintending Engineer, 
Civil Construction Wing, 
AIR & TV, 
Madras-5 

UNDER SECTION 19 

RESPONDENT / 

\ 
Q 

TV 
ADMINISTRATIVE 

S 

Particulars of the order against which the application 
is made : 
------------------------------------------------------ 

Order No. SE(C)/M/1(7)/79-S/466 dt. 2.3.1995 

passed by E.A. to The Superintnding Engineer (Civil), 
Civil Construction Wing, All India Radio & Television, 
Madras - 600 005 

Trabsfering the Applicant with immediate effect from 
Bangalore to Trivandrum, & posting one Shri G. Rarna 
Rao, D'man Gr.III of equal Grade from Madras Division II 
in his place. 

Jurisdiction of the Tribunal : 

The Applicant declares that the subject matter of the 

order against which he wants redressal is within the 

jurisdiction of the Tribunal. 

Limitation : 

The Applicant further declares that the application 

is within the limitation period prescribed in 

Section 21 of the Administrative Tribunal Act, 1985. 

... 2 



I' 
1 	

: 2 : 	
(2-3 

4. 	FACTS OF THE CASE : 

That the Applicant is a person belonging to 
the SCHEDUIJE CASTE, " LAMBANI 	hailing from 
Gulbarga District of Karnataka State. 

That the Applicant is a qualified Civil 
Dman, having successfully undergone the 
Course in Indatrial Training Institute, 
Gulbarga.. 

That the Applicant was registered with the 
Employment Exchange, and he was appointed 
based on registration with Employment Exchange 
on 24-7-1989. 

That the Applicant had complet31 the probationary 
period successfully as on 25.7.1991 as per 
Memorandum No. SE(C)M-1(16)/92-S/359 dt. 
8/9-7-1992 issued by the Superintending Engineer 
(Civil), and he is deemed to be a permanent 
employee for all purposes. 

That the Applicant is working in CCW, AIR & TV 
Station, Bangalore, from 24.7.1989, and has 
put in a service of about 5 years 8 Months, and 
on account of his completing pxøk±.gm probation 
period successfully, he is due for promotion from 
25.7.1991, to Grade II and for which Departmental 
Promotion proceedings have also taken place. 

That he is a married person, having two children, 
and his son Chi. Mahendra Chavan, has been admitted 
to Baby Class by paying  heavy donation. 

That his daughter aged about 2 years is undergoing 
medical treatment for Fàbril Consulsion for the 
last about three months, and she requires further 
& continuous treatment. 

That the Applicant has been abruptly transferred 
with immediate effect from 'angalore Division to 
Trivandrum Division to accommodate one Shri G. 
Rama Rao, D'rnan, Grade III, who has.been transferred 
from Madras Division to Bangalore Division, vide 
impugned order dt. 2.3.1995, both of the employees 
transferred on grounds of Public Interest. 

is:  That two employees viz., (1) Smt. Shashikala Nagarajan, 
is working in bangalore Division from 12-5-1983, 
and even after her promotion to Gd.II on 26.2.89, she 
has not been disturbed, & (2) Smt. A.S.Vijaya, is 
working in Bangalore Division since 26.4.1989, and 
even after her promotion to Grade II on 5.5.89, and 
thus the above two employees have put in more than 
12 years & 11 Years respectively. 

j. That immediately after the receipt of the order, by 
his representation dt. 6.3.1995, SE(C), Madras was 
requested to allow the Applicant to be retained in 
Bnngalorë Station for 2/3 years to solve domestic & 
health problems of his young & tiny child by giving 
medical treatment. 

0.. 3 



k. That the Applicant has not received any 
reply to his representation requesting for 
retention in Bangalore for atleast 2/3 years 
to solve his domestic/health problems of his 
2 years old child. 

1. That the Applicant went personally to Madras 
and requested sE(C) on 7-3-1995 and requested 
him to retain the Applicant in Bangalore Division 
for 2/3 years on humanitarian groun d to solve 
his domestic problems & for continuing medical 
treatment of his 2 years old daughter, but the 
SEC) refused to entertain the Applicant and did 
not give proper audience. 

m. That the Applicant's aged mother is residing 
in Gulbarga, and she is under constant medical 
treatment for hypertension, and in case of 
exigencies he is able to reach his mother by 
going to Gulbarga, and if he is transferred to 
Trivqndrum, it would be practically impossible to 
go to Gulbarga, at short notice. 

5. Grounds for relief with legal provisions : 

 Transfering the Applicant far away from his 
native place viz, Gulbarga, is against Govt. 
Order , Dept. of Per. & Trg. O.M.No. AB-14071/ 
27//89-Est.(RR) d. 29.6.1989, according to 

> which candidates belonginQ to SC/ST rëcrutited R •\ 
to Groups 'C' & '! posts are to be posted, as 
far as possible, near their native place within 
the region subject to administrativt-e convenience. 

 Though Smt. Shashikala Nagarajan & Smt. 
V-aidya, working in Bangalore D1ision, have 
completed 12 years & 11 years respectively, they 
have not been disturbed, which shows discriminatory 
treatment to the Applicant. 	 - 3. 

 That the Applicant has been transferred with 
immediate effect githout notice, which is against 
the pjinciples of Natural Justice. 

iv. That with deliberate intentions, no reply has 
been given to Applicant's representation dt. 
6-3-1995. 	ç 	 V\Q 

V. That the transfer of the Applicant is not based 
on public interest, gut is based on prejudices, 
regional and language feelings besides being SC. 

That instead of posting Shri G. Rama Rao, from 
Madras to Trivandrum, the Applicant has been 
transferred to Trivandrum, just% to accommodate 
Shri G. Rama Rao, being a Telugu man, and a 
person from Andhra Pradesh. 

The transfer of the Applicant is against the 
principles & practices of Administrative concepts, 
and is bad in law. 

... 4 
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6. Details of the remedies exhausted : 

'4 

Made a representation to the Superintnding 
Engineer (Civil), Madras, through proper 
Channal on 6.3.1995, requesting him to retain 
the Applicant in Bangalore Division for 2/3 
years on humanitarian grounds to solve his 
domestic problems and for continuing treating 
his ailing child. 

Went from Bangalore to Madras on 6.3.1995 and 
requested SE(C) on 7.3.1995 personally to 
allow him to be retained in BangalorDIision 
for 2/3 years, but the SE(C) did not entertain 
him and did not give proper audience. 

The Applicant declares that he has availed of 

all the remedies available yo him under the 

relevant xervice rules. 

7. Matters not previously filed or 193nd with any other Court: 

The Applicant further declares that he had not 

previously filed any application, grit petition, 

or suit regarding the matter in respect of which this 

application has been made, before any Court or any 

other uthority or any other Bench of the Tribunal 

nor any such application, writ petition or suit is 

pending before any of them. 

8. Reliefs sought : 

In view of the facts mentioned in para 6 above, the 

applicant prays for the following reliefs ; 

a. To set aside th4 Transfer order dt. 2.3.1995 

To order for retaining the Applicant for 2/3 
years in Bangalore Division, and to transfer 
him to a place near to his native place viz., 
Gul1arga. OU 	 0\JS c\O- 	U- o, 

Dept. of Per. & Trg. O.M.No. AB-14071/27/89-ESt. 
(RR) dt. 29.6.1989 - as applicable to SC candidate. 

9\-5' 
Humanitarian grounds. 

9. Interim order, if any, prayed for ; 

Pending final decision on the application, the 
Applicant prays that the impugned transfer order 
dt. 2.3.1995 - Annexure A-i may be stayed, to meet 
the ends of justice and equity. 

... 5 



:5 O'n 
Aarticulars of Fee paid :. 

List of Enclosures : 
4 

A-i Order No. ss(c)/M/1(7)/95-s/466 
dt. 2.3.1995 from LA to S.E. (C) 

A-2 	Representation by Applicant to 
SE(C) dt. 6.3.1995 

A-3 	Seniority list of D'Man 

A-4 	Memorandum No. SE(C)/M-1(6)/92-S/359 
dt. 8.7.92 from SE(C) informing about 
successful completion of probation period 
w.e.f. 25.7,1991 

A-S 	Swamy's Master Manual for DDOs & Heads 
of Off ics - Pages 116-121, ChaptE 6 on 
Transfer 

) 	 A-6 	Medical Certificate from Dr. Venkat&sha K 
dt. 20.2.1995 regarding treztment for 
Convulsions to Applicant's young daughter. 

A-7 	Sc Caste Certificate 

-. 	 ADVO 	FOR APPLICANT 	 APPLICANT 

H.A. S01",AASEKHARAIAH 8 A,
02 

I C A T I 0 N Advocate ' Conveyanc 
No. 52, Chowd3warj T.omplo StrQot, 

s/o Late Dongaru Naik, sofking zs 

D'man Grade III, working in CCW, All India Radio & TV, 

Bangalore -560 006, do hereby verify that the contents of 

paras 1 to i1 supra are true to my personal knowledge, and 

paras to 	are believed to be true, on legal advice, and 

that 'I have not suppressed any material facg. 

Bangalore, 	 Signature of Applicant 

Date : 10.03.1995 
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nur S 	 in the inteest 

of Justice &F1qUity. 

3O'1 
Bangalore, dat 
	 ay of 	1995. 

I 	 ADVOCATE FOR 

AkFORSER1TICE• 

hri. A.\.dvocate, 
YAFAAN,B.00rn.,T..T., 

225, 6th OSS, Prakashnagar, 
----------------- 

PFTT9'TOR 



GOVERNNENT OF INDIA 
OFFICE OF THE SURIITEI1DING ENGINEER (clylL) 

CIVIL CONSTRUCTION \IING 
ALL INDIA RADIO & TELEVISION 

MADRAS - 600 005 
0••0 

oSE(C)N/1(7)/95-s/ 	 Dated: 23.1995 

ORDER 	 0 

The following transfers/posting in the cadre 
of D'man Gr.III in CCW, AIR are ordered in public interest 
with immediate effect. 

	

from 	To 

Shri.Tukara: Ban;aloreTrivandrurnAgainstthe 
D'man Gr.III 	Division Division 	existing 

vacancy 

2 	Shri.G.Rarna Rao 	Madras 	Bangalore 	Against the 
D'man Gr.III 	Divn-II 	Division. 	vacancy of 

Shri.Tukaram 
transferred 

-- 
This issues vith approval of Superintending 

Engineer (Civil), CCW, AIR, Madras -50 

	

' (
-"v aL 	I— 

(A.vI AYAKUMPR) -/3/9-- 
E.A. TO s.E.(c) 

for SUPERIITEID11' G ENGINEER( CI VIL) 

Toz 
The individuals. 

Copy to:- 
1, The Chief Engineer (Civil)-I., CC\11 , AIR, ow Delhi-I 0 

2 The Chief Engineer (Civil)II, CC1J, AIR, flewDeihi -2 
3o The Superintending Surveyon of Works-I, CCW, AIR, 

New Delhi0 
L The Executive Engineer (Civil), Divn-I, Madras 18/ D'L 

Na dura i/Banga 1 ore/Triva ndrum/H ydera bo d. 
5 Prsonal fii•e 	o1ficil-. 

J' (__1:r97 E (-'.) . 	 • 	 S 

J/t4 fl () 	for SUFERB"l'ElDII!U E1GIi1LR (CIVIL) 

cis. 

IA 



FROIIi 
TUKAItAM CHAVAN 
LJ1tAUGIITA14 GRALE III 
CCW,AIR & TV 
P MTGALQRi6 

p 

TOa 

THE SUPItINTEflL1NG EThEi.R(C) 
CIVIL COrsTRuCTION WING 3 ALL INOLI RJLIO & TV 

'A 	ZVi JikLA SALAI 

(Through Proper Channel) 

Subiatequest for retaining at 
iangalore .ivision. 

Refi—No. s:(c) M/1(7)95-s/466, 
dtd 2.3.95. 

Most respected Sir, 

It is with great shock, I received your above said order 
transfering me to Trivarglrun ivision. In this connection, 
I would like to bring the following gcnuine fucta for your 
kiril consi1ertion. 

QZvappointment, at this Livision and staying in i3angalore 
with my family consisting of two small kids. IMy parents are 
staying in Cultarga, for 'iich, I have to make frequent visita 
to look after them. Apart from this, my wife is suffering 
from Thyroid and other health problem is taking regular treat.. 
mnent at iedinova, Dngalor. I also havv paid donation to 
admit my son to a 8chool in Lanalorc. 

Compounded with all these problems, while managing all the 
ends with my mear salary, I cannot offorcito the standard Of of 
living comn}wr1tiv€ly froLl that ofh 1i1ori, If I am posted to 
Trivundrum, at this juncture, it will become absolutkly. 
impossible for me to lead the normal life and uill be landed i: 
dilemma. 

In order to mitigate my harzship and being a loi paid 
emnployec, I may please be retained in Bangalore atlecmst for 
another •.io or three years. 

I trust my request will be considrcd :. humanitarian grounds 
uiier your h. nLgn patronage. 

Thanking you Sir, 
Yours foithfully 

(TuKARAi ciiviu) 
DRAW1ITSMAN GRAtE III 

Copy to*-.1)iho axecutive Enginer(C).,CCW,AUH & TV,BangalOre..G 
for kind consideration. 

.1 	 ('rJkAF! c1iIvI) 

7 w- C7v%" 
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GOVERflNT OF INDIA 	 _ 	r 
OFFICE CF THE SUPERn?rEftING ENGINEER (CIVIL) 	 (. 	( 

CIVIL C ONST RUCT I 011 \'II NG 
ALL INDIA RADIO & TELEVISION 

0 	 T.V.Centre Annexe 
P.BNo.'18 
Siamy Sivananda Salai 
Chepauk 
Nadras-600 005 

No.SE(C)t4-1(16)/9Z-3// 	 Dated:08-07-1992 

I•IEI10RAUDUN 

The Superintending Engineer(CiVil), CCW, AIR & TV, 
Madras-S is pleased to declare the successful completion 
of the probationary_Period of Shri.Tukaram,ifl the post of 
Draftsman Grade_IllfwOrking in the 0/0 The Executive-
Engineer(CiVil), CCT, AIR, Bangalore)vJ.e.f 25-7-1991  
and allow him to continue in a temporary capacity in the 
same post until further orders. 

(R. 1RISHI'TA ANY) 
SUPERINTENDI1!G E11'INEER(CIVIL) 

To 

• /Shri.Tukaram 
Draftsman Grade-Ill 
0/0 The Executive ngineer(Civil) 
Civil Construction Wins 
All India Radio & T11 
Bangalore-560 006 

Copy to:- 1) The SSW-I, CC\l, AIR, New Delhi-hO 003. 

The EE(C), CCVI, AIR, Bangalore for information. 

Personal File. 
1+) Service Book. 

5) PA to SE(C). 

U 

SUPERINTEI\DII4G EHCI11EER(CIVIL) 

DSA/DD 



CHAPTER 6 

TRANSFER 

Recruitment Rules prescribe filling up of posts in most cases by direct 
recruitment and by promotion. In some cases transfer on deputation is 
prescribed as one of the methods. In a very few cases filling up of posts 
by transfer is also prescribed as one of the methods. 

Under SR 2 (18) "transfer" means the movement of a Government 
servant from one headquarters station in which he is employed to another 
such station, either to take up the duties of a new post, or in consequence 
of a change of his headquarters. Generally, transfers are made in the public 
interest. In some cases transfers are ordered at the request of the Govern-
ment servant. 

1. Transfers in the public interest 

The following types of transfers fall in the category of transfers in 
the public interest:— 

(1) Transfers in the same gade within the prescribed zone or 
jurisdiction; 

Redeployment of surplus employees treated as transfer in the 
public interest; and 

Transfers on promotion. 

2. Transfers within the zone, etc.—Transfer liability is prescribed for 
different categories of Government servants. While All-India transfer 
liability is prescribed generally for Group 'B' and Group 'A' staff, transfers 
within a limited zone, e.g., State or Group of States, or Region only is 
prescribed for Group 'C' categories. In Group 'D' there is no transfer 
liability in most cases except within the jurisdiction of a Head of Office. 
However, as a matter of policy and safety measure every Government ser-
'ant is informed at the time of appointment that he is liable for transfer 

to any place in India, including the Andaman and Nicobar islands and 
the Lakshadweep. 

3. Powers.—The authority delegated with administrative powers of 
transferring a category of officials within a jurisdiction is required to main- 
tain a seniority list of 	such officials. Transfers are ordered in the public 
interest for administrative reasons periodically or as and when a situation 
arises. If a Head of Office has more than one office under his ad-
ministrative control either at the same statiori or at different places he 
is empowered to transfercoroup 'C' and Group 'D' staff to these offices. 
Specific powers delegated by the respective departments in regard to 
transfers are to be followed. 
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Redeployment of surplus employees.—There is a scheme for 
redeployment of surplus employees in an office/departmeflt where a 
suitable vacancy exists. Even before filling up of a post by transfer the 
appointing authority is required to ascertain from the Surplus Cell about 
the availability of a suitable person from such surplus employees as per 

para. 7.2 of the Revised Scheme notified in 1989 (see Chapter 2 also). Per-

Sons redeployed under the Scheme will be treated as transferred in the 

public interest. 

Transfer on promotion.—Methods of p-omotiofl have been ex-
plained in Chapter 4. If the jurisdication of transfers is limited to a zone 
there will be zonal authority to effect transfers. Such authority will also 
deal with promotions of the particular category of staff. If a person 
employed in a station is approved for promotiCn to a higher post and a 
vacancy of such higher post exists at another staion the person is posted 
on promotion to that station. Such prornotJfl order automatically 
involves transfer also. These transfers are treated as in the public interest. 

Service benefits.—Service benefits such a3 seniority, pay fixation, 

T.A. etc., are admissible in the case of a transfer in the public interest. 
However, a surplus employee redeployed is not entitled to count past ser-
vice for seniority in the post to which he is posted on redeploYirient vide 

Para. 11.1 of the Scheme.  

General orders on transfer 

(z) 	enure.—AmOflg the various concessions granted to the employees 
poste'tO offices in the North-Eastern Region, etc. (see item (vi) of Chapter 

31), the benefit of consideration for their transfer to the place of choice 
is available for persons who complete the prescribed tenure. A tenure of 
3 years at a time for officers with service of 10 years or less and 2 years 

for others have been prescribed. For postings at other places thcrc are 
no orders commonly applicable regarding tcnure. Departmental orders, 
if any, on this subject have to be taken noteof. In the absence of specific 
orders it is the general practice followed by many offices that at least a 
minimum period of 3 years should be completed at a particular station. 
Under the provisions contained in SRs "a transfer at his own request 
should not be treated as a transfer in the public Lterest unless the authority 
sanctioning the transfer, for special reasons liich should be recorded, 
otherwise directs". If an official who has comcleted a reasonable period 
of tenure at a station requests for transfer to a particular station for per-
sonal reasons, his request may be considered and such transfer may be 
treated as a routine transfer in the public interest, under the discretionary 

powers vested with the transferring authority under SR 114. 

Similarly, an employee may represent against posting outside on per-
sonal grounds. When this could not be acceded to for administrative 
reasons at that time he may accept the transfer. The authority may con-
sider his transfer back to the station at a suitable opportunity and such 
transfer may also be treated as in the public interest, though he nught not 
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have completed a fairly reasonable period of tenure at that station. These 
are the points generally considered in exercising the discretionary powers 
vested under SR 114. 

(ii) Posting of husband and wife at the same station. —It is the policy 
of the Government that as far as possible and within administrative 
restraints, the husband and wife should be posted at the same station to 
enable them to lead a normal family life and to ensure the education and 
welfare of their children. As per the broad guidelines laid down by Govern-
ment the Cadre controlling authorities may consider posting of the spouses 
at the same station if they belong to the same Central Service. These 
guidelines are to be kept in mind when routine transfers are made or when 
postings on promotion are made. However, these are only guidelines and 

V 

atidatory. 
D.P. & Trg., O.M. No. 28034/7/86-Estt. (A), dated the 3rd April, 1986. 

V(jji) Concessions for SC/ST.—j.s pçr Dept. of 
-14071/27/89-Est. RR dated the 29th June 1989 candidates 

belonging-toSC7ST recruited to Groups 	and 'D' posts are to e poste 
frsDssttlnear their native place within the region subject to ad-

mirüstrative convenience. Same principles may be followed in the matter 
of postings on promotion also wherever possible., 

Z,~/ 
(iv) Concessions for Physically handicapped employees. —Holder cf 

Group 'C' and Group 'D' posts who have been recruited on regional bas 
and who are physically handicapped, may be given posting, as far as pos-
ble, subject to adminirative constraints, near thel; native places within 
the region. Requests for transfer to or near their naive places may also 
be given preference. 

I G.I., D.P. & Trg., O.M. No. AB-14017/41/90-Estt. (RR), dated the 10th May, 1990. 1 

8. Transfer on own request 

Transfer within the jurisdiction.—As mentioned in para. 2, an 
employee may be transferred within the zone or jurisdiction by the com-
petent authority in the public interest. Sometimes the employee may ask 
for such a transfer on personal grounds before completing the nor-
mal/reasonable period of tenure at a particular station. In such cases, the 
transfer, if allowed, is not treated as 'in the public interest' unless the com-
petent authority decides otherwise. In all orders of transfer which 'are 
not in the public interest' mention should be made to that effect stating 
that Travelling Allowance and Joining Time are not adrnis3ible. Wherever 
this is not specifically mentioned, it should be taken as a transfer in the 
public interest entailing travelling allowance and joining time. Transfers 
,not treated as in the public interest' will not affect his seniority, pay, in- 
crement, leave, etc. 

Transfer to an office outside the jurisdiction.—An employee may 
also request for a transfer to a place outside the normal jurisdiction 



TRANSFER 	 119 

prescribed for that category. As for example, if the jurisdiction is State-
wise, an employee from Karnataka may, for personal reasons, seek transfer 
to an office in Maharashtra. If the request is acceded to, the transfer will 
always be treated as 'not in the public interest', and the authorities have 

no discretion in the matter. Such transfers to a place outside the jurisdic-
tion can be ordered by the authority who is superior to the authority em-
powered to transfer an employee within his jurisdiction. The employee 
will have to forgo his seniority in addition to Travelling allowance and 
joining time. However, his pay will not be affected. 

(iii) Mutual Transfer.—Where a vacancy does not exist at the place 
to which an employee wants a transfer, he may mutually arrange with 
a person of his grade who will be willing for a transfer to his place. in 
such cases, both the officials should apply through their respective Heads 
of Offices to the competent authority. Requests for mutual transfers are 
generally conceded to unless there are specific reasons for rejecting the 
requests. Such mutual transfers are permissible only within the particular 
jurisdiction or zone prescribed for that category. Since a mutual transfer 
is also on own request, it will not be treated 'as in the public interest' and 

the employees will not be entitled to Travelling Allowance and Joining 
Time. Their seniority will not be affected if the transfers are within the 

jurisdiction. 	
0 

-. 

(iv) Transfer to other Departments. —There are cases where persons 
working in a department seek transfers to other departments for various 
reasons. Generally, such rqucsts are made when an employee wants a 
transfer to a particular station where there may be no office ot that depart-
ment to accommodate him or no vacancy exists in the office of that depart-
ment, at that station. For example, a Stenographer or LDC recruited to 
Central Secretariat Service and working at Delhi may seek for a transfer 
to a station in the South where there is no attached office. He may seek 
for transfer in the grade of Stenographer/LDC to a Central Government 
office in the South where there may be a vacancy to accommodate him. 
if the request is acceded to by the competent authority, the transfer from 

Delhi to South will not be treated as in the public interest and he will have 

no claim for Travelling Allowance, Joining Time and Seniority. His pay 
in the new post will be fixed under FR 22 which will protect the pay drawn 
by him in the previous post. The period of service rendered by him as 
Stenographer/LDC in the Central Secretariat will count as qualifying ser-

vice for pension and the leave at his credit will be carried over. So far 

as the seniority is concerned, he will rank juniormOSt in the cadre of 
Stenographer/LDC to all the officials in the cadre as on the date of his 

joining the new office. 

9. Transfer on reversion from the higher to the lower post.—If an 

employee is reverted, otherwise than as a penalty, under the orders of com- 

k petent authority or on his own request from a higher post to the lower 

' 	post within the jurisdiction prescribed for both the categories of posts, 
hispay in the lower post will be rued under FR 22 protecting the pay 
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drawn by him in the higher post, if he was holding the higher post on 
regular basis. (See Chapter 17—Fixation of pay). He will be given his due 
seniority in the lower cadre. On the other hand, if the reversion sought 
for is to a post outside the normal jurisdiction, he will be considered as 
juniormost in the lower cadre. Payprotection will, however, be adrnissi-
ble under FR 22. For example, where seniority list is maintained zone-
wise for LDCsIUDCs in a department, a UDC may ask for reversion as 
LDC to enable him to be posted to a place in another zone. In such cases 
the employee has to forgo his seniority in the lower cadre, i.e., LDC and 
will rank juniormost to all the LDCs on the date of transfer. 

10. Register for Transfers.—When requests are received from 
employees for transfer to the place of their choice for various personal 
reasons, the authorities concerned follow the method of maintaining a 
suitable register in which all such cases are entered. Details of name, 
designation, place where working at present, date of posting at that sta-
tion, place to which transfer is sought, and reasons, are entered. As and 
when vacancies arise these cases are considered. While cases may be con-
sidered in the order of receipt of requests, the grounds on which transfer 
is sought for in each case will also be taken note of. If the authority is 
satisfied about the genuineness of more pressing reasons, e.g., medical 
treatment, illness, etc., preference is normally given to such cases. The 
period spent at the present station of posting is also considered. 

CASE-LAW 

Representations against transfer.—Employees often come up with 
representations against transfers either in the same grade or even on pro-
motions on grounds of various pressing personal problems. These may 
be considered by the authorities sympathetically to the extent feasible. In 
some cases aggrieved employees approach CAT/Supreme Court in the mat-
ter. It has been held by the Supreme Court that it is not open for the 
judiciary/tribunal to interfere in the matter of transfer and that any 
grievance of a Civil Servant in this regard is to be considered by the Govern-
ment Authority (Shantikumari v. Regional Deputy Director of Health Ser-
vices, Patna Division, AIR 1981, Supreme Court 1577). 

Transfers in public interest not to be interfered with.—Transfer 
of public servant made on administrative grounds or in public interest, 
should not be interfered with unless there are strong and pressing grounds 
rendering the transfer order illegal on the ground of violation of statutory 
rules or on ground of mala fides. 

Umon of India Y. H.N. Kirtnia, 1989 (3) SCC 455, Supreme Court.) 

Transfer of an indisciplined employee justified in some cases.—
The transfer of an indisciplined employee instead of initiating disciplinary 
proceedings against him may be ordered in the interest of smooth running 
of organisation, if it is based on facts. An office of department is a living 
body which cannot be bound by hard and fast rules that should be followed 
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in all circumstances. There may be occasions when it will be difficult, em-
barrassing or even counterproductive to start a disciplinary proceeding. 
Therefore in such cases in the interest of ensuring peace in the working 
place and the efficiency of the working of the organisation, the authority 
concerned may drop disciplinary proceedings and opt to transfer the in-
dividual concerned to another place. In such circumstances, transfer may 
even be in the interest of the person concerned whose life may be in danger. 
In the instant case we have found that the order of transfer was based 
on proper facts and hence the question of malafides or victimisation does 
not arise. 

[S. Rajasekaran Y. The Union of India and others. 1992 (1) ATJ 169. Madras) 

(4) Transfer on the request of the family member not to be treated 
as transfer on own request.—It is difficuit to accept the contention of the 
respondents' counsel that thepetitioner was transferred to South-Eastern 
Railway at Adra at his own request in terms of Rule 312 of the Rules 
relating to Seniority of non-gazetted Railway Servants. It is true that the 
petitioner had made that request but his request was not considered by 
the competent authority. It was on the appeal made by the petitioner's 
widowed mother that the applicant was suosequently transferred on co.xn-
passionate ground. Rule 312 contemplates a request made by a railway 
servant himself/herself and not by anyof their relations. The scope of 
Rule 312 cannot be enlarged unless the saie is modified to that extent. 
Hence, we are unable to accept this interpretation of Rule 312 made by 
the respondents' counsel. As a natural consequence, we must hold that 
the petitioner's seniority must be counted 6-1t and from 1-12-62, the date 
of his confirmation in his post. 

Biswanath Ghosh Y. Union of India and others, (1989) II ATC 782 (Calcutta Bench.) I 

Cm 
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IN THE COURT OF c2jr-$ çc 

No. 93 of 1995 

Plaintiff/s, Petitioner/s 	 I 	 I 	Defendant/s, Respondent/s 
Appellant/s, Complainant/s, 	J 	Vs. 	

J 	
Opponents, Accused 

DeCree-Holder/s/Caveator, 	 J 

e £-%- 
\ Tv 	U'-s--- 

/__L_To  
the______________ 

Nos 	 - 	 in the above matter hereby appoint and retain 

H .A. SOMASEKHARAIAHI L.A.LL.e..O.I.LA. 
Sri 	Advocate & Convevancer 

No. 52 Chowdczwar Temple Street, 
to appear act and plead for 	 .e 	and to conduct/prosecute defend and 
the same in all interlocutory or miscellaneous proceedings connected with the same or with 
any degree or orders passed therein, appeals and or other proceedings arising thereform and also 
in proceedings for review of judgement and for leave to appeal to Supreme Court and to 
obtain return of any documents filed therein, or receive any money which may be payable to me/us 

I/we hereby authorise him/them on my/our behalf to enter into a compromise in the 
above matter, to execute any decree/order therein, to appeal from any decree/order therein and 

to appeal to act and to plead in such appeal in any appeal preferred by any other party from 
any decree order therein. 

I/We further agree that if I/we fail to pay the fees agreed upon or to give due instructions 
at all stages he/they is/are at liberty to retire from the case and recover all amounts due to 
him/them and retain all my/our monies till such dues are paid. 

Executed by me/us this 	\ P 	 day ofV\r\Ck' 19at______ 

 

Signature/s 
xecutant/s are personally known to me and he has/they have signed before me 

Satisfiod•as to identity of executant/s signature/s rc3' 	
- 	 r;JF

[where the executants/are illiterate blind or unaquainted with the language of vakalat) 

Certified that the contents were explained to the executant/s in my presence in____________ 
'anguage known to him/them who appear/s perfectly to understand the same and has/have 
signed in my presence. 

Accepted 

Advocate for VIK 

Date: 	- - ~-\c5 c 

Address for service 

1 .A. SOMASEKHARATAR, S.A. U.S. D.I.I.*., 
- Ath t 	 yarrcr 

No. 52, Chowde,wari Temple Street, 
BANGALORE-560 002. 

Forms available at; The Bangalore Legal Practitioner Co-op. Society Ltd., angalore-9 
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particlarly described in the Schedule hereunder and here-

.inafte\ referred to as the Schedule property, which was 

acquireb the first re].easee, through a Sale Deed dtd. 

21.5.1973\which instrument was registered. as.No. 628/73-74, 

in Pages 18 to 184 in the office of the Gandhinagar, 

anyaj.ore. 

AND WHERE? , t& sinc from the date of acquisition 

of the Schedule ro- rty, the RelEasor, and the Releasee 

are Constitute a indu undivided fthni'ly, joint in food, 

worship and estate.\ 

AND WHEREAS,. the said purchase of the Schedule 

property was made by t\ \e Releasd4g, with his own moneys and 

without any aid or contbutin from the said family or 

its estate, and whereas i the circumstances aforesaid 

the schedule property beions absolutely to the releasee 

as his separate property' butèverthless it is necessary 

and expedient to have a 	 in pursuance 

of the consideration,amount of Rs1,75,000/- agreed., to be 

id by the Releasee and theelea\or and in consideration 

of the receipt of the same as afores\id the following 

terms and conditions and covenants hav\-been agreed upon by 

the Re].easor to avoid future disputes an differences in 

relation thereto, are as follows: 

1. The Releasor has thi.s day received ar.Rs. 1,75,000/-

from the Releasee in cash before the Sub-Registrar being the 

full and final Settlement of his claim in the Schedule 

property the receipt of which sum the releasor has hereby 

acknowledged. 

. 3. 



RELEASE DEED 

This Deed of Release is rrade and executed on this 

the \ 	day of February, 1995, at Bangalore City 

B E T W E E N 

Shri N. Parama Purusha, 
SIO Shri P. Munlyappa, 

\ aged about 37 years, 
\ residing at No. 2/2, Lakshmi Road, 
\Shanthi Nagar, Bangalore. 

hereinafter cal\ed as the Releasor of the One lart which 

terms and expreson shaj.l unless excluded by or repugnant 

to the subject or \oritext be deemed to mean and include 

his heirs, legal reresentatives, successors, executors, 

administrators and asigns 

AN D 

Shri P. M niyappa, 
S/O LatePanna, 
aged about \ years, 
residing at 1p. 1/19  
17th Cross, 7Main road, 
Thanappa Garde,, 
Samparic4rama Naar, 
Bangalore - 560 27. 

hereinafter called a's the Releasee\oi the other part 
\ 

which terms expression shall unless\excluded by or repugnant 

to the subject or context be deemed t mean and include 

his heirs, legal representatives, suCcè\ssorsJ  executors, 

administrators and assigns 

whereas the immovable property. bearing 01c3\No$ i 

274 and 275 and present situated at 17th Crass, 7th Main 

Road, Thanappa Garden, Sampangiramanagar, (old Sampigehalli 

Layout) Bangalore - 560 027, measuring East to West 23 Feet, 

and North to South 50.9 Feet which is morefully and 
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In the agh Court of 
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No, ...... ...  ........ of 19. 
\ 

SriaI No........................
0 

 

Advocate 

Between 
s1cMAtAH, ,.*. us.;SJ.LA., 

Adyocate Conveyaflcer 
No. 52, Chowdeswarl Temple Sued, 

BANrALORE-56O 04 and 

cn&Cç) 
4 G.,.sr 	Ur 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
BANGALORE BENCH 

MISCELLANEOUS APPLICATION No. 1 OF 1995 

in 

ORIGINAL APPLICATION No. 923 OF 1995 

APPLICANT 	: 	 Shri Tukaram Chavan, 
Draughtsman Gd. III, 
Q/O Executive Engineer 
CCW, AIR & TV, J.C.Nagar, 
Bangalore - 560 006 

-vs 

RESPONDENTS : 	1. The Superintending Engineer (C), 
AIR & TV Madras-5 

2. Shri G. Rama Rao, 
Draughtsman Grade III, 
0/0 Executive Engineer (C), 
Division No. II, AIR & TV, 
Madras 600 018. 

BRIEF FACTS LEADING TO THE APPLICATION : 

The Applicant humbly submits that he has filed 

the above O.A against the orders of R-1, transferring 

him to Trivandturn, as per transfer order as per Annexure 

A-i, and this Hon'ble Tribunal was pleased to order main-

tenance of STATUSQUO '. 

The Applicant  is filing this M.A for amendment of 

his O.A. under order VI, Rule 17 of CPC read with Sec. 

8(3) of the Central Administrative(Procedure)Rules, 1987 

for addition of Respondents and additional grounds uer 

para 5 of his O.A. (Page 41, after sub-para vii as follows :- 

- 
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The Applicant submits that by inadvertance, the 

Executive Engineer (C), Civil Construction Wing, 

AIR & TV, J.C. Nagar, Bangalore - 560 006, who is 

the Reporting Officer for the Applicant has not been 

included s Respondent. Also, the transfer rules, 

19(c), Section 8 - Transfers, page No. 62 of C.P.W.D 

Manual, Volume I, the Superintending Engineer (Coor-

dination), Raiki *tas 8agkm, is an authority to 

be consulted, and the transfer of C.Applicant has 

not been consulted with SE (Coordn.) and hence he 

has to be added as an additional Respondent. 

Therefore, the following two Respondents are to be 

added as Respondent No. 3 & 4 :- 

i. 	The Executive Engineer (C), 
Civil Construction Wing, 
AIR & TV, J.C.Nàgar, 	 RESPONDENT No. 3 Bangalore 560 006 

2. 	The Superintending Engineer 	 A 

(co-ordination), C\Sv'°- 	jQ-'. 
Civil Construction Wing, Q RESPONDENT No. 4 AIR & TV, Mad i, ç\ 

L\\\. \\ cs  

Additional Grounds to be added after para 5 (vii), 
page 3 of the O.A. 

viii. In accordance with Rule 19 (c, Page 67, 
Section 8 - Transfers, C.P.W.D Manual, Volume I, 
Staff Establishment, Organisation & Office 
Procedure, Lower Division Clerks, Stenogr9phers 
and Draughtsman Grade III are not normally 
transferred from one station to another. There-
fore, there is no justification for transfer of 
the Applicant, who belongs to ' SC " to be 
transferred from Bangalore to TrivarIdrurn, and 
his vacancy so caused to be filled up by a' 
Non-SC transferred from Madras to Bangalore, 
instead of from Madras to Trivandrum. 

ix. 	As per Rule No. 2 of Transfer Rules, Sec. 8, 
as far as possible the transfers should take 
effect after the end of the financial year/ 
acedémic year to minimise the hardship/inconve-
nience to the staff, whereas this transfer is 
done in gross violation of the above rule with 
a prejudicéal mind, and hence is liable to be 
set aside. 
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X. 	Despatching R-2 to Bangalore with undue haste 
even without allowing him to utilise joining 
time shows the prejudicial and vindictive 
attitude of the Respondent No. 1 which is totally 
unfair and needs adverse consideration by this 
Hon'ble Tribunal. 

The sum total of the attitude of R-1 is to pursue 
his prejudices against the Applicant whos a 
to SC to , a Kannadiga and belongs to Karntaka, a 
Bangalorian, which goes against the fundámental 
principles of the Constitution of India. 

Any other ground/s that may be urged at the time 
of arguments. 

3. P R A Y E R : 

For the facts and circumstances stated above, the 

Applicant abovenarned prays that his application be 	- 

allowed as prayed for, for impleading Respondents 3 & 4, 

and for amendment of grounds urged, by addition of 

grounds viii to xii in Para 5 of his O.A.. In case his 

above M.A. is not allowed, the Applicant would be put 

to inseparable loss and legal injury, and on the contrary, 

no hardship or inconvenience would occasion to the 

Respondents, and hence prays for allowing his MA in 

the interest of justice and equity. 

ADVOCAT OR APPLICANT 	 APPLICANT 

VERIFICATION 

I, Tukaram Chavan, s/o Late Dongaru Naik, working as 
D'man Grade III in CCVi, AIR & TV, Bamgalore - 560 006, do 

- 	hereby verify that the contents of paras 1 to 3 contained 
in pages 1 to 3 are true to my personal knowledge asd are 
belieed to be true on legal advice, and that I have riot 
suppressed any material facts. 

Bangalore, 	 Signature of Applicant 
Dt;2, -3-1995 

S 	 •.• 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT BANGALORE. 

APPLICATION No: 923/1995 

Between: 

Shri. Tukaram Chavan. 	 .. Applicant 

And: 

The Supdtg. Engineer, Civil Constructions 
Wing, AIR & TV, Madras and another. 	.. Respondents 

- 	REPLY STATEMENT IJNDER RULE 12 

L71,5 	(7 ADMINISTRATIVE TRIBUNAL ,( PROCP) 

OF THE 

RULE1.. 12. 

' 
At' f 

1 	' The 
as follows 

1st Respondent, 	abovenamed, 

- 
begs 	to 	submit 

The Respondent No.1 denies that the contents of 

the application except those which are specifically admi-

tted herein. It is admitted that the applicant belongs 

to Scheduled Caste, he was recruited to the post of 

Draughtsman Gr. III, his probation period is also comple- 

ted. 	Th? applicant was recruited and posted to Bângalore 

t. 	 where he remained beyond his normal tenure which is only 

four years in his case. In the order of transfer, the 

question of promotion does not arise as alleged in the 

application,, th same does not have relevance with the 

transfer order issued by the competent authority. 

The applicant has mentioned in the application'  

about marital status, number of children who are going 

to school which are not relev'ant to the impugned order of 

transfer. The applicant bears All India Transfer liabi-

lity as per the conditions of the order of appointment, 

which he accepted. .The applicant submitted his repre-

sentation, in the said representation he has mentioned 

about ill-health of 0,Rmghtxx his wife, the said averment 
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made in the reoresentation which is at Annexure A-2. 

3) 	The service of the applicant is liable for 

transfer at any place within the territorp of India. 

The ser?ice conditionof the applicant are governed 

according to the order of tzappointment. Due to 

economy drive imposed by the Government of India there 

is 10 percent reduction in staff strength. A copy of 

the said Government Order dtd. 9-2-1995 is produced 

at ANNEXURE -R-l. Consequently, one Division under 

southern zone was abolished, the incumbents working in 

the defunct division were required to be accommodated. 

suitably among other divisions in the zone. The 2nd 

respondent was transferred from defunct Madras Division 

toCjvjl Construction Wing, AIR; Bangalore and he is 

reported for duty on 10-3-1995. A copy of the order of 

transfer dtd. 2-3-1995 is produced at ANNEXURE -R2. 

The 2nd respondent has reported for duty on 10-3-1995 

fore-noon itself. A copy of the said report is marked 

as ANNEXURE -R3. The order of transfer was served on 

the applicant on 	3-1995, the applicant was supposed 

to report for duty at the place where he was transferred 

imrndiately without any delay. Instead of reporting for 

duty he availed Casual Leave for four days. Immediately 

he approached this Hon'ble Court/Tribunal on 10-3-1995 

and obtained the interim order of stay on 13-3-1995. 

As on the date of filing the application there was no 

vacancy at Banga lore because the 2nd respondent had' - 

a1redy reported for duty at fore noon on the date of 

filing the application.The applicant produced the interim 

I 	 order of stay granted by this Hon'ble Tribunal at 4.30 

p.m., only to oblige/honour the orders of this Hon'ble 

Tribunal, the applicant is attending the office. 
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The allegation against Smt. Shashikala Nagarajn, 

and Smt. A.S. Vijaya with regard to continue their ser-

vices in the office is not relevant to the service of 

the applicant, the said officials are belongr 	Gr. II 

but the applicant belong to Gr. III. The 1st respondent 

) 	 has got powers and he is the competent authority to 

transfer the applicant working in Group- C cadre within 

his jurisdiction i.e., Madras Circle. The Madras circle 

consists of Andhra Pradesh, Karnataka, Madrasand Kerala. 

The transfer of the applicant is made within the ,juris 

diction of the 1st Respondent. 

The Respondent submits that the applicant is 

working for the last six years at Bangalore, the tenure 

period is only four years. Hence his representation 

could not be conced for his retention at Bangalore. 

A copy of the order. dt. 10-3-1995 is produced at MNE- 

XURE -R4. 	The said order was communicated to the appli- 

cant.onc-3-1995. The Respondent submits that the request 

of the applicant for his further retention for two to 

three years not reasonable as he already 'over stayed 

beyond the normal, tenure of four years at Bangalore. 

The 1st Respondent gave proper audience and considered 

the caseof the applicant sympathetically and after 

patient h 	the applicant on 7-3-1995 and rejected 

the representation. 

The mother of the applicant is not staying with 

the applicant, she is residing at Gulbarga, the request 

of the applicant cannot be considered only on the ground 

that he has to look after his mother because she is depen--

dant of the applicant. 

• It is submitted that the applicant was recruited 

and posted at Bangalore, the nearest station from his 
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native place Gulbarga, he was retained at -Bangalore for 

the last six years beyond the normal tenure of four 

yers, he is due for transfer. As per the administra-

tive convenience, the applicant was retained within the 

southern zone as he 4elongs to weaker section. The 

1st respondent has not violated the directives issued 

by DEpt. of Personnel and Training dt. 29-6-1989. The 

service art\9lars of DraIightsman Gr. II are not at 

all re1 	to the transfer of Draughtsman Gr. III. 

Only to confuse the matter, the applicant has mentioned 

about the service conditions of Draughtsman Gr. II. 

The applicant is not entitled for any kind of notice 

before the Order of transfer. The rights of the appli-

cant axnot violated under the impugned order of trans-

fer. The service condition of the applicant are also 

not changed. There is no violation of principles of 

natural justice. 

8) 	The 1st respondent has received the representa 

tion of the applicarL* 	on 9-3-1995 and the same was 

considered duly applying the mind of the competent 

authority. The applicant was inforfned the said decision. 

It is submitted that the 2nd respondent is also wor1çng 

in a cadre of Draughtsman Gr. III who is also belong_ 

to Weaker section. If the service of the applicant is 

continued at Bangalore it amounts to violation of the 

Govt. Order dt. 29-6-1989. There are no vacancy at 

Bangalore to accommodate the applicant. In view of 
attend.)- 

the'interim order,of the applicant is Y at Banga- 

lore, the 1st respondent has to pay the salary to the 

applicant and the 2nd respondent. 	There are no funds 

for payment of salary to them beyond the sanctioned 

strength. 
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9) 	The 1st Resoondent has not shown any favourtism 

to the applicant, the applicant has not mentioned about 

the malafides. The 2nd respondent was 3osted to Bangalore 

because that the division at Madras was defunct, the 

applicant had already completed his requisite tenure. 

The 1st respondent has no other way to fill up the post 

at Bangalore by transfer from Madras to Bangalore. 

The applicant has no right to ask his transfer to nearer 

to his native place, the discrkionary power is vested 

with the 1st respondent. 	The 1st respondent has con- 

sidered all the material facts and the equal opportunity 

to the applicant before rejecting the representation. 

There is no violation of procedure and the Govt. Orders. 

The service of the applicant cannot be continued at 

Bangalore, if his services are continued he would be 

excess over the sanctioned strength of the Civil Divn. 

Bangalore, as the 2nd respondent has already joined 

and reoorted as per the orders of transfer dt. 10-3-95 

at forenoon. 

01HEREFORE, the 1st Respondent prays that the 

Hon'ble Tribunal may be pleased to DI'ISS the aopli- 

Q 	 cation with costs, in the interestof jistice & equity. 

AD VJT FOR L ST RE S P 	T 	 DE N 

I, K.P. 3ANKARA N, son of K-P. Chathan aged 

about 49 years, working as Execive Engineer (Civil), 

Civil Construction Wing, All India Radio, Bangalore, the 

representative of ResDondent No.1, herein do hereby verify 

that what are all stated in the above reply are true to 

the best of my knowledge and I have not sup?ressed any 

material facts. 

BANGALORE 	 - . 	 - 
Date: 2 -3-1995. 	 , POO  : 
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Govrncnt of India 	 ( 
Directorat: 	ConeraL 	AllIndia Radio 

(Civil Construction !Jinq) 

No. A-33022/29/94-CJ.I 	New Delhi-i, the 9th February,1995 

0 ROE R 

In pursuance of ministry of Information and 
Broadcastinq t s  sanctiin lttr No.11011/1/94-8(A) dated 
9th January, 1995 rejard!jg &bolition of posts in Civil 
Construction Wing of All India Radio unde.10, eeonomy 
cut, 354 post in vrious disciplines of Civil Construction 
inq of All India Ra Jij ar smun in the enclosed AN'JEXUR[ 

are abolished with 	ffoct from 9th January, 1995. 

• 
( S.K. Mohin 	

- 

) 
Supdt. Surveyor of Uorks-II 

Tel; 3710054 

Copy to 

- 	2. 
 
 

 
 
 
 
 
 
 
 

The Chief ContrlLr of Accounts, ii/o Information & 
Stcasting, 3hstri 3havan, Jeu Delhi. 
The iJ&A0(IRLA),M11O I&2, AGCR Building, New Delhi. 
All 9&A0, All India Radi:, Delhi/8ombay/Calcutta/Madras. 

Coordination Section, Deptt. of Expenditure,m/0 Finance, 
New Jelhi. 
JGAIR/E_in_C(AIR)/(Ordarshan)/CE(Civil). I/Il/Chief Arch. 
U5(3A)/U5(30)/J5(Fin. I)/S(Fin. ii) /O 113, New Delhi. 
531,j. i/ssi. iI/ssi. Iu,"s:(Tr. )/SSi(Eloct. )/Mll Sr. Architects. 
Architects/Sr. F. 0./F. 0. /E. 0. i/:. 0. III. 
All Suod. En.Jinor(Civil) and (E13ctrical). 
Ex.Enginours(CivL) 2nd (Electric-il). 
/kdmn. II/?Jmn. IV/\Jiq. Section of m/o I & B. 
Scor Section/S. U 5:ction/\Jiq. icc/Security Cell. 
All Secti:n/Jnit3 	F 	CuJ(H-Qrs. ). 
C. R. fo1dr in Ci. I SecLion. 

7s i- jLa 
Na9ra ) 

Section Officer 
for Director General. 

Tel; 3710382 

*aljual* 
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GOVERNMENT OF INDIA 

OFFICE OF THE SUPERINTENDING ENGINEER (clylL) 
CIVIL CONSTRUCTION \IING 

ALL INDIA RADIO & TELEVISION 
MADRAS - 600 005 

00000. 	 •'- 	 -, 

No.SE(C)M/1(7)/95-s/ 	 Dated: 23.1995 

ORDER 

The following transfers/posting in the cadre 
of D'man Gr.III in CCW, AIR are ordered in public interest 
with immediate effect. 

from 	To 
- . - 0 - I 1 I - - I - - - I - I - I - • . - 0 - I - S - - S - I - - I - I - - 0 - 0 - - - 

1. Shri0Tukaram 
D'mari Gr.III 

2 	Shri.G.Rarna Rao 
D'rnan Gr.III 

Bangalore Trivandrurn 
Division Division 

Madras 	Banglore 
Divn-II Division. 

Against the 
existing 
vacancy 

Against the 
vacancy of 
Shri .Tukaram 
transferred 

- 0 - I - I - 0 - I - - S - I - 0 
 - 0 - 0 - I - 0 - 0 - S • - 0 - I - 0 - I - - - - I - 0 - 0 I - S - S I - 

This issues with approval of Superintending 
Engineer (Civil), CCW, AIR, Nadras —5 

(A .VIJAYAKUNAR 
E.A. TO S.E.(C 

O \ 
	

for SUPERINTEI'DIF. G ENGINEER( ci VIL) 
To 
The individuals0 

* 	Copy to:- 
lo The Chief Engineer

HivilNI, 
ivil, CC\'1, AIR, ew Delhi-I0 

2 The Chief Engineer 	CC\*J, AIR, NewDeihi -2 
3° The Superintending Surveyor of Works-I, CCW, AIR, 

New Delhi0 
i The Executive Engineer (Civil), Divn-I, IJadras .u.18/ DVN 

Na dura i/Bang6re/Trivandrurn/Hydera bad. 
5° Personal files of the conceried officials0 

A 
E.A. TO s..(c) 

for SUPERITE DI! G ENGII:iER (cIvIL) 

ds0 



Govez'nmeflt of India 
Office of the xecutive 
Civil ODnStruCt]Onwin 

(Civil) 	/ 
Radio 

.•.44,'G.N.. 'ø- att' 	oa 'r,-.M8  r NG.004(S)1( 5)/95_S/nII/(3O
\C 	8.95 

•; 

ORDER  

Onsequent on his trarfer in the pae pact'y to 
the Office of the Executive Engtheci., 	 wing, 
All India Radio, Bangalore vide Sipe 	' 	ineer(C), Civil 
nstruCtior1 wing, All India Rado & TV, 	-5 order No.S(C)M/ 

1(7)/95-6/466 dated 2,3.95, 31 i,G.Ram8 Rao, D/M Grade- III is 
relieved of his duties at this 6ffiCe on the afternoon of 08.3.95 
with the instructions to report for, duty to the Offioe of the 
Executive Engineer(C), CGJ, AIR,. 5.angalore. 	•' 

He should surrender immediately •t Identity card and 
other articles issued to him' for official use. 

(M.B.A. KHAN) 
..EXEaJTIVE ENGINEER(aVIL) 

Shri G. Rama Rao., D/M Grade III 
civil cbnstructiofl wing, 
All India Radio 
Division II, Madras-17. 

py forwarded for information to: 

The Oief Engineer(C)1 (y name Shri. S,K. Mohindra, ssw), 
Directorate General, civil Cbnstruction wing, All India Radio 
New Delhi, 

The superintending Engineer(d.Vi.), Civil 	nstruction wing, 
/All India Radio, Madras-5, 

,A. The Executive Engineer(C), COJ, AIR, Mangalore - Shri G. Rarna Rao, 
D/M Grade III has not availed' a/i during'this calender years 
and his Service book alongwithLPC will be sent in due course. 

The Pay and Accounts Officer, \IR, Mdras-4 

Bills (2co.pies)/ServiCe book/Personal file/\O, .ASW 

EXEOJTI E 'E(c) 

rd 

'3. 
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Governmenç . 
Office of the SuperjirEngin&ç(Civil) 
Civil Constructi Wig:All India.' adio 

N1aras-600 005 
\ cV 

No. SE(C)M- I (5,')' /94-S/ r,16 	 Dt.lOtlTi4 Nlarch, 1995 

ME10RANDUM 	'. 

The representation 6.3.95 sulmitted 
by Shri Tukaram Qiavan, D'man Cra 	 ing in the office of 
the Executive Engineer(Civil), Civil Construction Wing, All India 
Radio, Bangalore is considered carefully by this office. 	His 
such request for his retention for further 3 years at Bangalore 
cannot be conceded for administrative reasons. 

He may please be get relieved at the earliest making way 
for the incumbent on 'transfer to Bangalore. 

~jl I - 
(V. Radhakrishnan) 

Superintending Engineer(Civil) 

Shri Tukaram Qavan 
D'man Cr. III 
O/o the Executive Engineer(Civil) 
Civil Construction Wing 
All India Radio 
Bangalore-560 006 

N00 

./Shri K.P. Sankaran, Executive Engineer(Civil), Civil Construction 

/ \(\ 

	

	
Wing, All India Radio, Bangalore-560 006 for information. The 
enclosed letter may please be handed over to Shri ukaram Chavan, 
D'man Gr.III. 

Superintending gineer(Civil) 
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BFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT BANGALORE 

APPLICATICN No. 923 of 1995 

Between: 

Sri. Tukaram Chavan. 	 .. Applicant 

And: 

Superintending Engineer (Civil), 
COW, AlP, Madras and another. 	 .. Respondents 

cd 

The Respondent No.2 begs to submit as follows:-. 

4 1nQQ 

(1) 	The Respondent No.2 is working as Draughtsrnan 

Grade-Ill in the office of the Executive Engineer (C), 

Civil Construction Wing, All India, Radio, Bangalore, 

since 10-295 at lO-oo A.M. and putting the signatures 

in the attendence Register. 

On receipt of transfer order dtd. 2-3-1995 he 

undertook the transfer immediately thereafter, arid join-

ed Bangaloro Division on 10-3-95. The Respondent -2 

belong to Schedule Caste and considered as weaker 

sections of the Society. He is entitled for better 

consideration of the Government in the matters of 

transfers etc., 

This respondent learnt, that the applicant 

has made false statement. Vide Miscellaneous aD1i- 
* 

cation that the Respondent -2 is nbn-SC candidate. His 

such statement is contrary to the facts. The Respondent--2 

belong to SC (copy of the certificate is enclosed at 

ANNEXLJRE -Ri. 	It is the evidence that the appl5cant 

furnished wrong information before this Tribunal only 

to get the interim order. 

4 
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The order of transfer is in the interest of 

public, this respondent has not influenced any body 

and there are no malafide against this respondent. 

This respondent has apolied for casual leave for 

5 days i.e. from 12-3-95 to 23-3-95 and he has not handed 

over the charge to the ap..)licant. 

Wherefore, the Respondent -2 prays that the 

Hon'ble Tribunal may be pleased to dismiss the appli 

cation with costs, in the interest of justice & equity. 

ADVOCta —'14~ RESPONDENT -2. .2 Respondent. 

VEBIFIOATIQ\J 

I, G. Ramarao, sl/o C. Anjaiah, aged 32 years, 

occ: Draftsman, Grade III, working in the office of the 

Executive Engineer, COW., AIR, Bangalore_ .560 001, do 

hereby verify that the reply statement are true to the 

best of Tm) knowledge belief and information. I have not 

suppressed any material facts. 

B ANGALURE; 	 'L c'v-- 
flt. 3 0.JrI995. 	 2nd RESPONDENT. 



ANNEXURE- III 

FORM OF CASTE CE1TIFICATE 

This is to Crtify that the claim of 

••• •. 	 14dr2-Q...1.. 	 •., 
on/U a urt e r/V e of St  

of 	 village/Twon 

M and al 	114. f4 	 District of Andhra Pradesh State 

has been verified as per the procedure laid down and he/ 

belongs to 
	

~~atste/Tp4  Wm- be Community which 

in recognised as a Scheduled Caste/ Scheduled 

Class under, 

*The Constitution (Scheduled Castes) Order, 19F0. 

*The Constitution (Scheduled Tribes) Order, 1950. 

*(QMs No 1793 Education dited 28-9-1970 as amended 
fromtimetotjmevjdes1,o ........Group: 

As amended by the Scheduled Castes and Tribes Lists (Mo-

dification order 1956) . The, Scheduled Tribes orders 

(Mtendment) Act 1976. 

2 	Sr i/ 	 . Q A)j:8&. . 	 . 	 and 
h±s/i 	family ordina'ily reside(s) in Village/Tn 

Mandal .. . Rt.MA4...,Distrjct/Djvj_ 
sion ef the State of Andhra Pradesh. 

STTIQ 	\iU'jfU.0 	 ! 	(: 	
• 	

8 	 4 
:'--' \ 	r 

ID A T S 	B 
, 

.. 

------------------------------------------------------------------------------------

*piease delete words which are not applicable. 

cS' 	 - 

- -------------------------------------------------------------------- 

Jyothi Type & Auto Photostat,Vuyyuru 	 -, 
- 	 - ---------------------------------------------------------------k.— 	------------ 

4C0 Qcc 	c, R 

r 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT BANG ORE 

M.A. No. 1 OF 1995 IN O.A,No.923 of 95 

Between: 

Shri Tukaram Cavan 	 .. .. Applicant 

And: 

1) Te Superinteriding Engineer(C) 
AIR & T.V,Madras5 	 Respondents 

2)1 Sri G.Rarna Rao, 
Draughtsman Grade-III 

0/0 Executive Engineer(C) 
Division No.11, AIR & 
Nadras-600 018 

(4.  
&1'\- 

tQ13J,TIONS TO THE ML5C. APPLICATION FILED BY THE APPLICANT 
4 1 L11J 

1' 	The Respondent No.1 bes to submit as follows:- 

The Respondent No.1 submits that the powers are vested 

with the respective officers of the Civil Construction wing only. 

The applicant is furnishing misleading information in the matter of 

the authority vested v 	in transfering Group III Technical Staff. 

The competent authority is as under: 

a); In 1972 when the Civil Construction Wing was formed, 

Director General, All India Radio, delegated Administrative 

and Financial powers to various officers of the Civil 

Construction Wing. It clearly shows that the Superintending 

Engineer is the Competent Authority to transfer non-gazetted 

staff working under him within his jurisdiction in the Circle 

(Copy of ordero Annexed Ri) 

b) Director General further 	 the Group 'C' staff 

technical in Civil Construction Wing i.e. Junior Engineer(Elct. 

Jumior Engineer(Civi1) Draughtsman Grade-I,II & III shall be 

Zonalised, The Authority for transferring the incumbents 

within the Zone and oneZ6ie to other is &lso spceified 

(Copy of the order dt.9.2.93 annexed R21 

con td. . . . 2. . 



-2- 

This order is without prejudice to the rights of the Government of 

India to transfer these incumbents out side the Zone as per the terms 

and conditions contained in their offer of initial appointment 

(As per AnnexureR3 

As per these orders Superintendjng Engineer(Civj1) is the 

Competent authority to transfer Group C' technical staff within 

the Circle under his jurisdiction. 

c) Director General order contained in item 2 above are 

further clatified vide order.dt. 8.7.93(Copy of order Annexed 

R4). Hence power to transfer the applicant is vested 

with the Superintending Engineer(C),Civji Construction ing, 

All India Radio,Madras. 

Reply to 2 viii. 

In respect of aveirnient contained at item 2 viii page 2 

of the miscellaneous application, the contention of the applicant 

is totally denied. The applicant is working as Draughtsman Grade-Ill. 

He is transferable on All India basis as accepted by him in the 

initial offer of appointment. 

The applicant executed his option Zone as South. According to 

such option, he is transferable within the States of Andhra Pradesh, 

Tarnil Nadu,Kerala and Karnataka including Union Territories of 

Pondicherry and Andaman (Copy of the option Abnexed R5The applicant's 

contention that the vacancy created by his transfer shall have to be 

filled up by another candidate belonging to Schedule caste is not 

maintainable. In this particular case, incidentally the incumbent 

transferred to Bangalore in his place by. name Shri G.RamRao is also 

belonging to weaker sections. He had already under tthe transfer 

and joined at Bangalore on 10-3-95 Forenoon.The applicant furnished 

wrong irifo'rmation beore the Hon. Tribunal that his substitute by name 

Sri G.Rama Rao is a non-SC candidate, Whereas, Sri Rama Rao is a 

S.C. candidate. 
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2 (ix) 	ith regard to the averment contained at 2 (ix) of page 2, 

it is stated that the applicant was transferred as a matter of 

exigencies arisen due to abolition of the Civil Division Office 

at Madras, came into force with efi:ec from 9th January 1995 

(Copy of the order annexed R 6). Such abolition is consequent to 

Government of India's decision for effecting 10% economy, 

The applicant's such transfer is ordered on 2id March,1995, 

Incidentally, its enforcement is coinciding with the closer of 

the Academic Year. 

2 (x) 	1n respect of aerrnent contained at 2 (x) of the miscellaneous 

application, it is stated that the applicant had neither the 

jurisdiction nor the necessity to dictate terik !espondentII in 

the matter of his availing joining time etc. Shri G.Rama Rao, 

Draughtsman Grade-Ill was relieved by the Executive Engineer(C) and 

not by the Respondent..I.Sri Rarna Rao joined at Bangalore on 10th 

March,1995 on his own and not under any compulsion. 

2(xi) with regard to the averment contained at para 2X1 of the Misc. 

application it is stated that the contents are urifounded,baseless and 

are made ro malign the reputation of the RespondentI. 

herefore the 1st Respc,ndent prays, the Honourable tribunal maybe 

pleased to dismiss the misc. Application with cost, 

Advoce±or1st 
Respo ent. 

VERI FICAT 

I, K.P. Sankaran, Son of K.P.Chathan aged about 49 years, working 

as Executive Engineer(Civjl)Civij. Construction Wing,All India Radio, 

Bangalore, the representative of Resp0ndent no.1 herein do hereby 

verify that what are all stated in the above reply are tMe to the 

best of my knowledge and I have not suppressed any material facts. 

Bangalore. 

Dated: $a-3-1995 	 11  T 	L)ENT•  

ri 



C:ovrt f irci.La 
iryctorc,to-Cren:ri, Ira ciio 

c9/ia/71-'s 

	

	 tod: Jew EU1h±, thc 	)th 	l?72 

OFi'ICi. Oi.Lt  

ubject: Le'els upt ..;hich po;.Ts nr.y b3 excrcA4 on bbrLlf of 

t-c Djroc.tor-Gcncrn.i 'rr GpZCTtL Cffrs of thc C5iij 

Cstructin Wj 	(Canstr'ctio) 

T 	levels uc ihjch Gzcttcd C±'firz of the Civi 1 

Construction ,Jjnç (Construction) nnT xcrcis; 	rs on 

of the Direc njr.nr.J. hove hoon 	.ccd in tri 	osed cht. 

2. 	The CL jflQiCtCJ 	intcrncj. o.rr-oc?nent3 only id 

does not ':-nvien. 	the crentlon of inicndcnt canc tionin:: 

thorit1eS. It 	f 	 th:L tho ocrJ nntio'ic thcrin. 

-3'D to XOTC3C 	,rCr2 	00 b 

	

O217 	o h .li of th )trecrr!;rn 0 	 l d 

SUOJOOt to n0T 	n1r: 	r scir1o'r1rc OX' 	strt13r'15 1J5UJU 

f' 	tOO to tine. .]1 dobtt'uI casLs shoul' 	b'tjtod 	 - 

to th• nc:ct hizhcr 3L'ficc: for r. decsto.i.. 

Iirc• tor -Goncr ol 

Cocr, with oncicsur-Js, tc Ii oT.YicGr3/S0ctiorte o tho 	cctnrn:C. 

Ccy (with s s:nr; cocics) to C( 	C.j,vj : O rS 	'jr 

Copy ('.;ih 5 3c 	CjCC) to  

SPrt CopjOO. 
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4. 	
S 

tement ifldicting the levels upt* which 2d1inistratjve and 
4. 

z ancial powers of Direct..General will be exercised on his behalf by various Gazetted Officers in the Civil C.natructj.n Wing(Constc_ tim). 	.4 

S. 	Sr.N.. 	Reference t, rule 	Nature N., ii the 	or order and extent 
of Authority auth.-. 

pamphlet power rised to exer-. 
Cised the power 

1 	2 	 3• 4 
on behalf of DC. 

1. I- FUNDAMENTAL FtJLES l-Sec.I F.R.9(19) and 7F 
CM Nms.F.12(45). Officiating 'ppoint- 
EIII/51 dt.8,i6.•55,. 
F.11(295E.III/59 

ment to a vacant post 
in a Vacancy of two CE(C) 

dt.22,9.59 and or less  
F.11(29)EIII/59, Full power 
dt.29.1 .60. 

 

 

F.R.10 & S.No.4 
of Appx.4 of F& 
SRs Vl.II 

V.R.14 & S.14.5 
of Appx.4 of 
P&SRs Vol.11 

Power to dispense 
with a medical certi-
ficate of fitii 
bel.re  5ppejiitmett 
t. Gsvernment service, 
in 1dividual CaSes-
Fu,power in the Case 
of non-gazetted Govt. 
servants. 

Suspension of lien-
Full power provided 
that he is authr,jsed 
to mnke •pp.intments 
to the post on which 
lien is held. 

CE(C) 

CE (c) 

Transfer of lien in the 
circumtces ztated in 
the rule -FuJl power, 
if he is Suthorised to 
make 'PpiifltNentg to 
voth. the posts concerned. 

Trater of Govt, servant 
from one post 'to another-. 
Full power: 
Mutual transfer/Interest of 

serviceS 
Executive Engineers - CE(C) 

Non-'Gaz.' ztaff - Sup.Erigineer/ 
I F.R.20 & S.1..7 	Power to fix the pay of Appx.4 of 	 and allowznces of a Govt. 

servant treated as on. 
duty -Full power to the, 
authorities ePeredf. 

, 	
r 

- 	•' 

4. 	rt 14-B & S.1\7c.6 
of Appx.4 of  
F&SRs Vol.11 E.01.  

5 

6. 

FR 15 & S.o.6A 
of Appx. 4 er 
F&SRs Vol.11 
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I 

-: 	2 	:- 

1. 2, 
 

to 
F.F.. 	25 To allow n Govt. s";rvcj'.t 

7,, • 
- corss the. Eeficiency Brr: 

n—gzettd .(Clss 	i) 	CE(C) 
Non_grZttCd(0thr5) 	 E.O. 

FJ-L 	& cxtraordinr.ry  Countin 	 lccv( 
3. . 

of 	'its Vol.11 for incrurlfl3 - 	Full rjor 	- 
c(c)Y° 

to ry 	thority 
poLT 	to ncJcc 	. S5tC.flt17C 	.pooiri tin 
ppcintrflt to the post 	authority. 

which thG Govt. 	sOT?rit 

holds. 

(i) 	Fjxa.on of 	y of GGII/ 
• IDGS on 	o0tjofl to GGT/ 	E0 

Storck3pL/fl) 	d Feons 
on prOfllOtofl to Dafy/LDC 

M/F 0i1.No.F2(46) (ii.) 	Fixation of py Of 	u'.Si 

	

staff on 	ootiofl  
Elli/GO, 	dt.5. 	.GO- 	pOrr1ciCflt 

to hioT 2r'dcS. 

35 & S..No,12 flcduction of ?rY of c,.nofV.ii?.tlng 
• 9 

ppxa4 of of Govt. curv:nt - 	Full power to the 
WIS (0) 

F3Is Vol.11. ithorit7 u 	0 .rrc.d to nt 
0ffici.tthg appointnflt to tfic 

post c0ncuid. 

ii 	(b) & S.No. Cr-nt 	accctncC of honoriU 

10, of 	4 uto r..2O° in o crc. 	In thu 

F&Ss Vol .11 of C3C of rcuirthg hon rxi. the 

rd 	t/FNo li:it rpli-S tc th 	tot-al of 

9(22)I(B)56I, r..curring oantS 	o to 

dt. 	2 	• 56. .9 jni1i.InL in 	fjnncinl 
'l 	s:-nctorain 	honcrXi, 

• oL 	II should 

k 	t 

II_3UiFL1i1 	uL 

S .o.3 Prn:ofl for 	ndrt':in 	ci'k 

Soc,1I 	of 	ppz 13 of fcr 	-ich 	ofr'I 	 -nd 

FSLs V01.11 - ncc.t nc 	o' 
tc tc 

M/F 0.i. i-rid Uoto 	.50'... 	ibj:ct ('J) 
o,10(131)I ful2iLnt :f ConitiC 	L. 

(3)/5, dt. in S 	11. 

• l3.2.5. • 

SR 30(b) 	rn-i To (o:d 	th 	shortc 	of 
2. 2. 

S.No.l2 of Llor,ro.it5 	- 
wtrm 

Jppx.1 	of Fl 	for 	jo'0 

jSLs V01.II. 1•i 	1jtj1OT1. 
T 
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1. 	2. 3. 

3 To 	1lOW 	' 	01- 	ly 
3 	3. 	R 31 	nd 	.No.13 

rcutL othT thn1l 	cortSt or 
of kpox.13 	f 

i.1I. - 	

F1 r.) r 	for 
jiO 	\•t 	:is 	r1U1Cfl 

tj' 	tLa 	 iCtifl cf 

UC1 	j: 	ar'. 
0f 	Gc.-t. 

5 	S 	2 &S .1o.17 lo diio in 	O. 
 

f 	13 ofo f 
Ss Vol.11 * rccoL:!0 	for 	S 

po 

6. 	SR 43-B(ii) & 

	

tic 	r:JLl 	:' 	 fl or 	tc 	o. nr c 	' 	J 
 

S.No.17!s of zc.iflC of 	rjbic 	ij.r 	rusort
71 G for hi:\.. 	(C) 

coni-° rlY p1Lr: 
I.ppx 13 of 
FRS Vol-II. in rsc 	of t.ou 	jouTnCYS on 

ti? 	fo11oiirig ru.c for thO ncn- 
cntjtld officrs of th.. f0floin 

'rdO 	on11 
- 	Pas3i 	at 	- I 	& IV Cr. 0fficoro 

Cnlctto. - lr.lT- 
C1cutta - lnowni 
Crictta - 	 i1r-shr 

Borbny - Bh.vncgar 	II G-r. offjc'TS 

- Kcsho 	X 

Bo 12. 0 ,-.y - Rjr bt-nd 	' 	 I Cr. of fic ' r s 

1o'nbarJ 	- 	.1on 	IV Gr. officrS. 

i.ajkot - Bhuj 	 II Gr. Officc.rS. 

Gcuti;a - Gr~ti 	I C 	II Cr. 0fficcrs 

Gjhti - 	 otr.1a 	III Gr. 0fffcnrs 

i1ch' - irconal 	 IV Cc. officcrs 

S 	59 & So , io To 	cscrib 	. Gc. SGTVtr 
Ca(C) 7, 

13 of 
- 

of 
7-.P 	Vo1.1'. Full CoCT. 

S 	60 &. SNo, T0 cicfin'. 	t:- 	i.tS 	f 	c. 
8. 

13 of zpi:re of thty - 
Of 

V01.II. Fu 	•)3-CI. 

T9 dccido 	n 	o 	fouhS wthr 
S 	62 	- 3i.21 Lne 	fron 	1LortrS . of !ipp:.l3 of p.r;icUl 	

tcur) on 	ut:, 	(i. 	on 	- 	.3. 
~Ls V01.1. 10 

:'o.22 roaiot 	ft': 	r1 	Ur.t1O!1. 
C 	;'C 

of L:i:c. 	il of 
 

19 	 Fc-,S-ils 	0l.11. 
'I 

V 
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1. 	2. 3. 
5.  

- =h • f 	13 Unit ira h:.jt on 	to of 1SRc 471 01.,i1•  

	

our 	10 i.'pto 	O dy 	- 	ri'.i .t 
i.1. 	12. SLL 75 & 3t,7 T0  

Cl(c) 

of 	ppx. 13 
rJ.j 	 o.1y fe:' of

FU VoijI. 
nil 	:llo:rcc for 
per:0d of •n 	th.ic 	froci 2ro. 

or to all 	Contri 
Officrs' 	.. 	Th rca 	of T, 
bill of a controja 	officr 

It s:,ouT 	crtjfid 
• byh 	on th 	bill 	t! 	1y 
• iinr.'x:cC 13 not 3ic- 'it to 

COVEr his d'.1 	Ccpcnscs. 
13. c 76 	77 TO ipos: 

& Soo. 28 & 29 
r sjctiO3  on exc 

of dil7 for 
of l.p?x. 13 of mi1oc allowance - Fj 
E3R3 , V0 j 

;oiiors. 

14 SR 79 md 
.N0 ,3Q 	f 

To aiio 	thc 	jil covt of ', 

Lppx. 13 of 
a cp dur 

Rs.Vciii 
sudr•'i journey .,jyry fron1 it - Fu  ll, 

E.O. 
:our. 

14, 	15 Z.14EO , •1(a), CrJ 
81(b) 	& 81(c) 

of Crjp OJjcnt and its 
transport 	tc, - 

Of 
.L.x. 	13f 

- 
Oor  F&3R3 	Vs'.Ii. 

16, Sfl 01 &S:0,35 
of Lppx. 

T)rn 	rcorr of ti: 	actual 13 of cost of a!ntninin 	Cnp (quc urmn 	halt at or ncor hOrdr3  - Full ,. 	subject to the 
. COflL1 Gions 	s 	onc: 	in tno rule. 

17. Si T0 	frce oass 	to of 	px -L: 	of 
Vol.i1 

person jii:.in. 	:ost by s 	- 	FuJi GL(C) In to:: 	of :-rsriapointcd b 	hir. 
17 	1 S1 	116 (b) (iii) i 

& Sio,() of 
th. 	in 	li::it 	of Oix 	ontho 

Lx. 13 
ax 	: 	:- 	•;in 	w:jc 	t::L 	njbcrs 

V0•i1 
o 	f1,- of 	G.-t. 	srv-•ot r- b 
tr .(cOj:-  
c:•:s 	TttflL 	ijt; 	3 Cil a'cst- 

- 
C(C) 

18. 	Jj 
• 

To 	.sc;rj 	scl: 	.f 	t- - t 	to 
o.•e of 

- 
Cnrrj. 	•- 	Go -.-t 	X. -no 	n 	t  

S. 	
V01.II. 

. 	19 ltr oy: 	(a) 	to  
SR l2..• 2Th• 

-: 	;•: 	 :; 	- 
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1. 2. 	 3. 	•. . 5, 

I
._.__._._._••_•_I _. 

20. 20. 	Pro nso 	(b) to To i.- ti-itr 	t) 	t 	- vL 	oei v,,  't 
Si 	120 & Sc 42 stajc 	-'t 	il1 sr.. tLio 	Ll 	o 

10 d.- 	w.s r 	iLr.d to star c'n of J.ppx. 13 of 
P&Si.s. Vol.11 cutv or 	pr'-tt' 	I 	to 	ta.r r1irir C(C) 

lldcy. 	- 	Full jc,ar. 

21. Proviso 	(Xi) 	to To disajiow T... 	f.r journc:r te 
SR 130 and SN0  attc'nd on obli•atory ix.cizt:on 
of Lppx. 13 of 	I If the comt. a t aut:ity considers 

• FSRc Vol.It. that the cr::idatc has cu1pibly 
• noglcctcd to 	oprc himscr1 	for the 

cxaination. 	•- 	Full poWOT. F..0. 

- 22, Sfl 132 & SN0.45 To to rcit •rccovry 0 f..T..L. 	for a 
of Lppx. 13 of journey to attcn 	an c-xrri±nt tion 
PSRs, Vol.11, other than those 	ontionod in 

SP3 1i & 131 - 	In the caso of 
doportcnteJ £xanation only. 

25, sn 135.&Sio.46- T3 sjic,on 	avo1lini 	aflowarC rs 
of i.ppx.13 of for a journcy on tour to a Govt. 
F8s Vol.11 Rs 	i scrvent wc is required while on 

12 jnortod by CS icavc in India to •per fern mypublic 
466 dt,2G.4.61 duty at a placc othcr than the oflO 

rc hc is sT.ending his leave E(C) 
- Full poc: 	providod T.L, any riot be 

rrited for a journey while rrocceding 
on  leave cr whilc returning Ioa leave 

• in tho case of non-gaZ, officers onlym 

2•1. 24, 	SR 160 (b) f3No.48 To allow actual cost of jouTflCy to 
:. 	13 of apper bfo a 	dical board prclini- 

RISILS  nary to vo1uitry rtircnont on invali 
pnsion - Full pcwer. 	 • C(C) 

 25. 	SR 164 & SN0.49 T0  d.;cjdc rates of T., 	rdjssjb1 	tc 
of Lpox. 13 of a Govt. servnnt or a stodent not 
E&SR. Vol.11. lrcd 	in Govt. service deutd to 

undo a COUTSC of  
Full :)or in the Ca5C of Govt. 

• sc:vnts 	 L7 	llowcncC 
shall b tziv-a 	jr nojts at 
ralnjn 	.-t hcadcjuortcrs, 

 26.. 	SR lbS & 3U0.50 To fe t: 	r;o:mt of h&rc or chargs 

of £.ppx. 13 of wn a Govt. servant is proidc-d with 
FS1. Vol.11. of loceoticn at Si t a tc 	nC5 

. bt :rs th; coot cf it 	us- 	Cr 
culsin - 



20. 29. Si.  195(0) &S.No.SE 
-. 	of .&pt)X. 13 of F&SILs 

• Vol. U. 

ZO SR 20 &S.No.5 
of 1.p?X.13 of Er(0 
and SRs Vo1..II 

31. SR 200 &Si.N.56 
of Lppx.13 of F&-SRs 
V01.II 	d M/F. 
No.7(26)/55 dt 
27..1955. 

3L. 36 	5.R.267, 260 	i 
SNo. 64 & 65 of 
Apr'x, 13 of F-
V9l.Ii. 

32. 37 -ER 29IrCr 	th 

M/I&E lotte: No. 
dt. 

5.3.1965. 

33, 30 SRs 298 & SNo.63 of 
LDpx. 13 of &s 
lJol..,I I. 

I 
I 
I 
I 
I 
I 

I 

0 . 

E.G.. 

-6-• 	 / 

27. 25 SIc 191 &S No.54 of Lpx (a) To dc-0 Control 

13 of Fi • vi; U 	officcr 

(b) ConrrolnS 0fficcr tor 
the otficero of tht. Wine 
(o2ot •. F1_1, 

Senior LldhjtCCt, 3uryor 
of worc.) ond all Heads of 
VjSi3. Ond. U1vi S10fl 

OfficIS 	
i1C• 

To ic .u1s for tho {jdflCO 

of S0flt1-1 in0ffic0r3 	•.C( 

Full poT 

To 	r-it ic avO othcr then 
special disability Cc.V0  to. 

Government Scr - nnt3 	/ 

\ilTh 	wCr to auth3r±tY c'onpctcnt 

to 	ll up tho post of the 
Government Scrvriit,if it irc 
vcc 	 - 
Class -II EiineCr Officer 
ldi0nzettcd 	. 
To 	t naternity leave arid 

Hospitni 1cavC -. Full POWC1.  

Pow.r to g7n, t extended 
join-ulC time - upto iS dnys  

to all the 	of 
staff in Civil nsuCtfl 
Win 

To pert caculatlOfl of 
joining timO by a routc, 
0thor th 	that ordinci-lY 

USCd 	oowCr 

T extent joining tirt wit.ifl 

he 1 dum of O r1Ts 	bj.ct 

to CC]J1 conJitiiS 
Full pow'-" 	

(c) 

To ta'cat 	--overnrnt rvri: 
on lc-. 	a boin in oc):.t.Oa. 
of . r';ienC- •- ull 	wr 

3 	SR 302SN0.700  
P? 	13 of F&t's 

V01.II. 

35 '10 SR 312(-) arid SNO.72 

of 	:x. iZ of 
-10 1.11 

Vt.') 
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41 	SR 313(1) & SNo.73 	To suspC 	thc rL1otrnt 

of .p'x.13 of P51Ls 	of n rr.3idiCC. - 	il 	•cr 

V01.II. 	 in cnSC whcr thL pOric! 
fo: ;hich the nl1oi::Ont of 
theresirencC is  
doos not GXCOO- two 

	

ir.ozths. 	EO. 

313( i) 	So.7 or to 	r3idcnces 
42 

of Jppx. i 	of FRs us of 	ich the 	othnt ha 
E.G. 

Vol.1'. bccn susindCd - 	F\iil 

43 SR 	SNo.75 ojer to roprvc sub-tGnoxlts 
.O. 

of iippy. 	13 of F&SR.3 Fi11 p.fr 
VdLn 

39. 31 	SNo. 77of Po 	'to pert 	0fficcr 

.tpnx. 	i3 of FS , to storC fir 	etc. in 

Vcl.1I. rosidonc 	diin. tc - y 
LO . bsnCO - F\.i1l ço.!cr 

'O. 	4 Itcn 	t° 	Lpx.i3. PoTr to oStirl-nto 	xobnblC 

(j) of F&SRVoJ. cost of nrfltLfl1C'- 	'fl1 

SR 322(1) () & ropi.rs of Govrnr.nt r-sid(CC 
c(C) 

331(1) (a). fl 

(ii) - 	Item No. 82 of àx. Or to fix 	rccnt° to i 

13 

 

of F& 	Vol.11 o:tCd for coicuintion of 

S.322(1)(b) 	ond cost of 	-ntCnflCC 	d repairs 
CC) 

Sa 331(1)  (b) to Govt. rcsilCnCCs - 	kill 	'cr 

Itc 	No. 23 of i'.r 	to r\S 	8 ount oT 

ippx. 13 o 	FRs ocrcentng 	rLfcrr-do in 

Vol.11 - 	No.322 SR No3 	or 	1 -il 	'; r 

() 	SR No.331(3) 

 Ii 	No.81 of i.px. io'.:5r to 1C1OTE' 	:nt 
the 

13 of FF 	II cc'rtain 	CTCCS 	n1 
cnpi'tJ 	co-- T:c.1r tiated SR 325(1) 

SR 334(1) 

It 	No.5 of t 	dctCr:ine chc for 
47 

13 of Fs 	Vol. 1OCiC cnor:y 	nd -Atcr 
.O. 

SR 32;(2)3;(2) ncter3 - polloT 

48 it 	No. C7 of 	1,01jar 	to fix 	 for th 
tcT 	.:hTc 

• 13 of 	S hToJ.I1 - 	C1eC1C CCTT 

- 	porc: E 
325(2) (b) 	rrI no rotors nrc 

SR ;34(2) (b) 

49 No.80 of ix. 	
to c 	th' 	cpi.l 

in clrj 	( ccs t rcntior 	 •) 
13 of 	Vol U 

d 	(c) (L) 	o 	Ss 	5 	2) 
Si 	325(2) () - 

• 331(2) (d). 
3:c2) 	- 	c'J:: 
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45, 	50 Iton No. 	39 bf 	rex.. .13 iO\4 	tO 	Toup a nub?r of 
of F&s Vol.11 -. roi1'-ccs 	for 	pipo 	of ....-. 	

0• 

Proviso to SLL 325(2) & S OCCi 	of' 	fc 	 . 

334(2). cicctic 	orgy, wator ond 
ctcrs - Full 	owor 	C(C) 

46. 	51 S';otion I of Apcx. 	.3 Ippcintiaont of a pc.rson o;cr 
01' F1s Vol-li. 25 y:.rS - Full. pow-r 	c(C) 

47, 	52 Soc bion I of kppx3 of Rcrultnt of a 	rson bclow 
Vol.11 f,.nd M.H.JL 10 ycors of ao ta cicrical 

OeM. No. J7/56-Li.S dt. pc3ts fihld 	rithout rofccnco 
30.11.1956. to U:•PS•C — RolXior 	.pto 

1 yc-r 	 C(c) 

43, 	53 S.ctjon 11(b) of .pox. J.utjorjcjn 	Govt. sorvt 
. 3 or Fgait, Vol.11 & to = ocCd cn duty to ci:iy part 

M,I&B ict Icr 	No. of Infia - Full powcr- 
i(/(M) drtCd 

Gazott 	Off4ccrs 	 OE(C
28.10.1958. 

 
• Hon-GazGttcd Officcrs 	E.O, 

49 • 	54 . 	octjon V(3)-otc 3 of hjointnc-nt of a substiitc 
pox.3 of FES:is Vol.11 in plic 	of rn antoo on, 

M/F. O.M. No • ar rtiflC 10 nyC - Full 	wor 
F.7(6-O)R.-IV/55 r1tod provdLcd tht tho absence 
29.3.1955. doos not eccd 30 deys 	nd the 

):iy of the &osotoe is not more 
• than :.ioo/- a maith.' 	• 	. 	c(c) 

• I- Cr; IL SJICE 11TLLTI0F 

1 1.rticlO 411 Couriin: 	the 	oriod spcnt in 
• trainin1: r.s sr'iicc 	qur.lii';rin 

• for ::nion 	To tho cxtont 
dologatod 	o DC 	• 	 • 	C(c.) 

'1 ticle 	.1-2,•  tr csctivc 	oartation 
of r'bsnc 	thout 1(.vC 
L1to l.vC without rllowanos — 
Full :ocr 

3• 	5 tic1e 422 of i n t C. r:uti:ns 
in soz'vcc- Full 	 CC) 

7 .riclC i'ryn.t'Of 1tuity Ca abolitin. 
• of ofioc in liu of ohrt' 

- Full 

8 Lr tjclo 	455 C)'j:'; 	sorvicc  
ctc 	f 	j.-1 	rt:iL.tO 
of inc-ocity fr furthr 

- Full 	cr 	• 	 C_C)-. 

5, .p.t.'. •. 

Stt 12 



- 	
I 

T 
5 

1 3 - 
915()iv) T0 	c:it 	so' 	n 	:ic: bri 	o 

 12 	ticlo 
'1ttCfl 	 2 	COl..'tT.TLl 

cvidcn 	- Fll 	r Cç0) 

 1 	Lrticl 913(c) Snction t 	ni: 	Ol 	Li," 

Cjno' 	i 	- 	Ji 	•:or 

LffCct to 
S. 14 	h.xt,jclC 930 troscc4v'- 

co.irnccrflt •f p:ticifl 	Cfl 

dc1 pj in 	.liCat1Ofl 1 
suf;icinly U": inc'l- Pill pw r 

iv- 	IvTh.  j'i 	10:1 	(ct1TTIQN)LJ 

1 	Rule 2 Gutatifl of 	5iofl to Clas, 	rn/ 
1. 

Scc.IV, C1  s:.; IV - Pill powcr E,0. 

- 

V-LFI:LL ;.ULE3 (i93) 

Disibition of r'rts votod by 
Ir1iamnt ( in rcspcct of Civil 
COflStTUCtiOfl 'Jing) - Full ow:r 

ltcrr'.tLin of drtC of birth- Full 
power in rcsict of Non-GaZUttC{. 

GI 83,84 & 	Irricstition of r rCri,r claims 

M/F. Nc.F.11(13) 	Claims upte 6 yo.-rs oLI 

()/59 dto 	Gazctd. 
.19 59. 

c-F-37 	 LrCrs claims of :crsns not 
in 	 SOT vico. 

1. 1 
Sec t  V 

Z. 2 0E-79 

4 4, 	4 

5 

6 

90 ixrt-cn of 	-:unt of rrmoacnt "d7JiCC 

when thr. i 	rnce of 
o'ijnior butuo •,. 	thc 	1.8 	-n:i tL: 
3:Cti ninf 	J'17 	- lii 	-- cr 

for 0fjccc 	u:to th3 
cnOliIit a.vi L oy L.G.a0.  

f adCs i: 	coi'nai 
Full por 	ct' -. 	in 
cr'L 	of 	b:ra 	o:Jr:O 

GL-10 	191 'I-:•a 	S 	- 	ch; 	if oonvy-OJ 
(i) Motor 

/fco'r 

t 
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_, _.__a 	•• 	._ 
L Dc31 

L/L 	
3ti;1cto 

:,1tin 	 GO No. F. 17(1)0'i, 
.10. Iv 	cC 

G. Foris 227 23, 
-dc-• 25 	t 	c 	vc. 

 

. 	SJ 	o: 	tsf.r of 	t- 

7. 	7 	G205 
• v.hicl' 	yuh3L1l with r:ivrflC" 

c:(c) 
frora GovCrr 	t-Full 	w:r 

Ldv'BCC for 1urCh.c of Worr 
IV G 8 	-216 clthiii.. 	u O.lss. br  Cl.s 

, 
'• 	s rv-nis poo t:cl at a 

f hill 5t.ti: 	or 	orriod of - 	. 	

. n  t 1LS 	t1' 	rnnths 
.O. 

Full yr 

of poj 	Tax. 	n 

9 • 	9 	GP-222 tr rnofcr to 

0 flt Govt. scv3flt 

(Gazctd or Non GaZLtt0 

• Full 

(ji) Teo'Y Govt. sGrV1tS 
N0fltt) (GzttOd rjid 

bct to 	roviSi0fl of 
Full 	 E.0 . 

ty . 	 slir o. 	.. 	
• 

1dvflC 	of t 	]flC 	tflC 

to 	• iQ 	C--Z2 
.• a rctjring Govt. sT.Vr1t to 

to 	 -. 
enablo hira to proCC 	to th 

place 	re h 	thtOnS to rosido 

crralrtl7 cLftcr retit€flt  

po r 

i1vce of T.L for journ°Y on 

11. 	
GZ1 	

• 
to 	to 	 - FuU ?cr 	E.O. 

() 	
Go'. 	s6l'vnt3 

Full 
- . 	.. (jj) 	Tc-ror ir:T G0vt. 	SC. 1T. 	ts - 

to s'rOtY of 

G0rn 	rvt. 

;iC 	to c0;Cr 

12, 	12 	GF-23a ct5 	ait. 	:3Cfl'l 

.j-.as'-3 

of 	sli- 	• 	uC' 	'-'0 It • 	S 	J '0- L 
toir tt 	0ci 	o 

Lt0 - 	 -. 	- C:.0 	;rn.Ch 	-'- p1 	• - 	t011, - 

- - 	 SR 12. 	 -- • 	. 

- 
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_._._._ 

235 /:-nCu 	to G.'jvt, 	rvnto 	'C( 	cnb1.- 
t -:m to 	 tb'.- 	L -:x 

- Fi1l 

L'. 	14. 	GY. 25 f 	n t 	ew o 	in'or- 
t-nt fcstjv-1c 	to non- 	zofto 	ov.t,. 
scrvnts in roc'It 	b'sic 	pnj not. 

codin. 	p.,375/- p.m. inc1.n 
siL2' catcorics of staff in 
inusl'.L.1. i'stablisoontS 	:'fl.!  

zo1c-chacd stalf 	ntitl 	to 

-r.s ion 
	r G .2 F. b'nef its bit 

tc staff pi 	from cuntinncis -- 
Full E.G. 

Gi 247 L1VCflCt- tj r n'on-;azCtCd Govt. 
;rv.jit 	his 	•ijnisb'aivi 

cnr'ol 	noo 	;u'rty, rocvblO 
co j"ruvabJs, 	:ios 	en 5l3t3n 
tiall' affec,tLd or dnaag:d in an. 
e2a which is declarO by Govt. 
to hnzC been affectcd. by a natural 
cclarty - Full power 

16, 	16. 	Gfl'i. 255 J.dvnco for law soits to wch 
Gt, 	i 	a pty - Full por. CE(C) 

17. 	17. 	G1 TL 259 7inc;.: in lieu of lEa1 	3?le'y  to 
a Govt. sor,ntwho iioccods oi 
l.vr. fr a period not 1ss then 
on€ mnti/3O days, 	Full :wcr. 

Gnztt.d 
- 	 Nonazetted 

18, 	GR 276 ' 	cutjon of i'orro of Sc-curity Bond 
(GI 	30)(GFfl 31) 	to bo executoci by 

Govt. srvxt 	ndlirT cash, 
stor s, . to,  

VI- 	UGL2'IO OF FIT:TCLL 

1. 	Rujo 1O- 	 io;r t:.L'cL'. 	of Offjcu - 
Sec .111 	 i'll z'icr. 

2. 	4, 	3chi-ilc V 	 C,incr t 	".:1:or':. - 
C. 	in;' 	- 000 T 	nuI 	-' 

C'O -Sc'. 

sd 	-' 
uoto ?3CLO 3uxrt 

- 
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1. -.-.-.- _.-e_ 	- et ,  

_s_ 1_••_1_..0 	

._•_ .- ._._._. 
'0j.CyJ.CS. for  

Ito 	1 of / 	ex. 
, i"owcr to' 

3. 
to 	cldu1° V. ffc 	c — 	Ffl 	;er  

' cc 
djti'.IV'J- C'icI' 

'4. 	6. 	' ItQr 	3 of. iex h- 
toSohCdu1€ / GaZC tLd OffiCcrS 

3 '0 
(b) 	Oth -  s 

I'orn 5 of CCtTiC, g 	& wtor 
i 0. 5. 	7. 

t 	SchedUi 	1J  

I -em 6 of 1mx Fitu 	oix..i 	fjXnil 
ill 	Cr G. 	6. 

ti) Sch. V. d 	— 

rJ 	p,a 	pr 	2.fi'c 	L.C.. 

OT s,2,OÜ 

7 of J.nnC. Itcin Frei.t & ' 7. 	9. 
to Sch. V. 	' charg3; 

(i-) 	frojht charg3 — Fu'JL 'er 	0e 

(ii) d 	irrac/whaF 	chargc5- 
.250/- in each c3s0 

() 	Not due to 	jrflQ 

upth 	.25/- 	 o. 
- 

() 	eed 	R.25 	d 
c(c) otr ca03' 

Itorn 0 of .nncxc ijrc of 0jCC f;fl1tu°) e1ciC 
, 

to Sc-h. V fr.is. htC.'S, 	co1CrS, 	ç1cks on 

C.'.11 '1i 

iJto  
-do- 

U. Item 9 of 
ior  

P  
to Sch. V. pati- 	ILU , 

Oi1Ci- aol.' 

12. Item U of 	nnex 
SchV. 

 
to -. 

1L 
(_) 	 . 

ci 
.3 

i: 
- - 	_ 4.  • 

' 

:C1'----17. 	tiC 	.i3L 

- 
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z- 

a 	— — 	V 	• 	••• U-  a — 	— • — — • — 	a — 	• 	• 	— 	—. — 	— . 	—. — -. — . — — 	- — — — — — 
-- 1, 	21  

(b) 	.rbi:'t.on cascs — ?ll 
iojcr in cC 	of 	orjtjs 
sd 	t: 	to r'r 

CL 	.tz. 

• othcris.2,.5OO in 	ch 

R-mbursncnt 	113xen:5 
jncurrcd by Govt. srnnts in 
Cao'S 	o,r131fl 	out o.. 
of..'icid dutiLs. 

(j) 	1.11 caOs ir, 	i.dch pynt is 
to b 	raa& at rates. 	I7iShd b 
L 	:injt;r. 	 ,O. 

Oth:r caj3CS CE(C) 

jj) 	Ot1r cnargs uptb Rs. DO 	E,Q' 

Beyn g R.5Oo/.- c(c) 

caJ)terlflCe, CE(c) 1 3, 	Item 12(1±) Of a 	1le-pgrId 	'aiI3 

Lnncx. to Sch.'i, to motor Tehicl,,3s — Full 

Upto R,21000 
cynd R,22000  

Itcr 	13(11) of Municipal ratos ad tao:s 
Lnnx, to Swch jV, Fiil].  

150 	15. 	Item 14(11) of Pet-ty wor1s and rcpairs 
Lnnx, 

	
to Scb. V, Ercution of jttry works 

-end scia roairs to Govt, 
o'. 	bii1din 	including 
sanio';- 	f1ttin, 	water 
su:1-, cictric intallav 
tiofl3 in SUC 	1iin3 	nci 
rc'?jrs to so 	itallations- 
F.5,0C 	in each cisc, S.O. 

Ordjn'y r:iS to Govt. 
bjJdin:s — Full .O. 

C -j 	r 	uni 	it: 	tins to 
• ad 	•. r3riisjtion.-c1 

bi1dins — :,2500 	r 
rnnur non-r cur:jn: c 
R.5O pr an -in rcurrin:. E.O. 

14, 	iS. 	Itori 15 of 'ost1 Enc 	t1: 
Lnrx, to och.V, C 	i.fr 	t 	jC 	jf 

.... - 
.J 	'o-r.... 

Co 	i:s.on 'n 	or 
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• :.._._.w.e.e._.._.._..._._._s . 

1. 	. 3. ' 	4 	 •. 5. 

15, 	17 I tGn 19  of  

nnX'J-$ to ' 	(a) ,f:' 	rk is 
• Scbedule-V. t'o -h OCi:3 - Full 	ow'-rs 	' 

(b) Oth' 	caS- ' 

• bin1in:;. 
• - .i,000/ 	annum 

16. 	10 Item 17 of ____ 
• Lnnexure to 

. 
• 
(1) 

• Of._  ic- i;'J. '-blications 	- 
• Schedule-V. - 	- rujj 	JOW-T' 

. . (jj),I-Of icL.1. 'ablic ,tiis- 
a. 

17. 	19 Itera 18 of  
.- 	• J.nexure t •  Of1CL acodr-ion 

Schdulc-V, aj whore thc 	ccci.c •,tin is 
• • utiliscd 	ntirclv fsr th 

f:ic€ 	- •s.71500 pr 	nnu!1 at 
•• Borbaj, Caicutt-. cn.Mr.- 

• and. it ; 	o/- 	r mom.th  at 
th 	plaCe3. 

- - (b) Wm- rt th' 	accinodaion js.usc-d • 
ptly aS bf.fic. anLuartly as 
rsjIeicC- •s.. •üO .?Cr 	conth at - 

-. 
• . 3 3.i, C Jcutta ard lkc- 	and 

at othr 	plaCes. 1  .... 
• 

. 
. (jj) For rsidcntial and ithLr 

pupos- S - is.3CO/- pc: 	nura 

• . 	, Initial sanction cZ.  (c) 
0 Conauation 

0• ' 	• 	18. 	20,, 	Iteri 19 of 
fln',.TE to 

Schdule-V. 

	

19, 	21 	Itca 22 of 
/.jexure to 

• 	 Scodul,-.V, 

	

D. 	22 	Itera2of 
JflO:'L 	to 
SchsduLz- V. 

c: 1.7X.. 	-'- 

Rcp.irs to and rDvil of raaCflGrY 
(whe" the. ep:ndiLx'. is not of 
capit:l nnxe)- ]1l 	r• 	 G(C) 

Stf' pci ftct 	ccntinnCi-s 

(a) Ljcal 	rca- o St':: 

	

pr 	•.'r 

1, COI:/_ 	• 
-, :'j • on •- 	.•--• 	 • 

- 	 • 



.3  

(b) Ical phcha 	of ru,br 

--. I  
L..ri 	office 	S(fklJ 

V 

I (j)iJ''3.23C/-ifla 

I  aiJ Q-r± 	250/- jo e;'cia c.j5L 

I o 	24 of Stprt 	 . -. 

I 	ne;ci: e. (j) 	Stor s r 	'ujr.d 	for 
4r c: 

I 	' 	Sc.&1u.lS-1". Full 

3tT:3 	th:t iLy StOrLs 
r.quired for tht" worid.n 	of 
cnd C3t:tb,Si€it - Bll 'wEr 

Upto 	. 	,o/- 
:1Dr1 	Rs.i,500/- c(c) 

2. 24, 	Icri 25 of 3uply of .in1forrns, bdes 
i.nn6:ure to b.r artic1es of c1cthin 1  etc. 
Sch duli-V. nd washinr acllowancc - Ftfl 

23, I-em 25 of 
Lnnexux e to Eull 	WT 
Scbadul€-V. ayDrnt OL ileonO bi1L 	- 

FaU 	€(xcept oowtr 'to sanction 
connections). 

24. 26 4 	Iton 2 	of Tcnt 	d Canp furnituxe 

Ln 	to Fifl 	0 cr 
Schedule-V, 

Itr 	20 of Tperitzrs, calculating aachincs : 
25 

kn 	to £C. 	j1cCelent s.c. 
Schedule-V, L d!tiona1 
'ap 3 \r Ccnernati'n of tf tjLrs 	' o. 
N0 c-II-(9) 

dt,12. 	.SC 

2c 10 	OF fl 	 LHS 

1. 1 	RulC 109(2) Dcpar 	fori prc-dur1 rratin 

Sec.I to custhy of Oo:nnc.it 	oncy 

r' 	
CIY,.T in 	uic 	io()- 

Fji1 	o:r 

TL 2f3(2) to  or :r th. r tcntion of 
2G - 

urtsS 	 1o':cC 

of 	o 	zttcd ostalionnt for 

y 	-riod not 
n :hs. 



ólS• 	•. . 	•IT 	• 	 •Vl 	. - -. - 

1 2 3 3 
:i'. 	-k 	- .•.--.• -.-. 

I- V 	VJ 	(.ICi.i2 

Rule 12 Grant of speial tuporrY 	vcc-\111 
i.. i 

Sec.VUI 

 2 rulc 15 Final withdrral for :cctir. 	ct, of hi. 	I 
education •. I\.ill I 

 ' Tu-1 	15 Final witrawaJ fcr hoi 	bu5flding purrosc 
Full p3wcr 

 4 j5 ..kilc Final withd.rawal for nc2ting UxnitL 

on crricCs - FLI11 	WL 
:c 

5 . Ruic 23 '• 
	S. Mannor of rocovery of. bonus rccid on a 

3.0. • 
policy financod iLr otaG.?. 	rnd -FlljowCi 

6. 6 Itule 32 Mode of rcpaacnt, on 	cti.n to duty of th 

• acoint drawn whjlc 	oc€cdin 	on lcrvC 
'oocatory to rctnt 	Full 

-SPEI1L RJWS DaBG,.TZD TO DTtUDT0i GF.IL 	ZLL INDIi RLDIO 

NIsrIiE POWL 	• 	
• 

1.. 	2 	•:Nin 	1' I&B lcttc ?ocr to trzsfcr off jccrs within C ,C.W 
No ,1J6/66-B(B) (j) Gc.zcttd upto loi.l of Exocuivc 	rr. 

datod 5.1.1967. (ii) Non-gazotted 

2. 	5. 	M/I&B lcttor No, Full por to allow th 	use of t 	off..cinl 

. 	 16(14)52BI, dt cnspOrt in css whCrc it Is considCi 

4.10.1952. to 	in tbc intarest 	f t - c SCrViC 

3. 	9. 	MI 	lcttor No. 
Xge or to 	nt 	n 	adn 	of chn 

25/l/65C'..), of cr officc 	t 	lc 	oth 	thrn 

dt.27.1l.65. in cas° of 	strjI't' 	übjc-Ct r..o the coflI:i- 

tion that 110 extra c 	nditT 	is cj.istd in 

nfly Ct15C 
G-z, 
IT 

4 	11• Fj.e 7(3)  (jj) Pcr to  
of the Rubs  to pniot1 	f en.: 	; 	•  
rgu1ntC 	hL 	flt th 	stij2 	o 	i 	. 

cL,o) 

of acv.7.nC3 te 
Central Gjvt. servritS 
for the buiJJ.in..: Ctc ,  
of houscs. 

5. 	12. I'VF(Dcptt.of Fcpr.) 
O.M.No.9(U)-'t-1.(3)/ 
64,dt.2,3.65 a 
aendcd from tir.0 

to tin. 

.C1(i 	t•- 	c: :•;i.: 	 •ri 
dut; G:rt. fic- 
4:l'j' •)r fri :htl 	i': 
J., 	 •1vi 	 :'! - 

R)liI:s. 
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f  
B_FINP.NCIAL POEiS 

— — Cpntim.nce of 

Class II posts 	 cE(c) 
Class III/C1a25 IV pasta 	 E.C. 

Z. 4 WI&B letter Power to execute 	.eratEtet.3-ll7 petty 
No.6(14)/52- workz3 and repoirs costin,: not nore 	:.han 
BI, 	dt.4.10.52. Rs.2) 500 in each case in respect of 

biilcIings owod by or hired by 	iR 	E.O.  
irre31,ect1v 	of the fact whether the 
office of CFD is located at a place 
not. 	Where the of 4'i 	of theCF'4D is not 
located, this powé" 	.an be eerc:Lse I upt 
a limit of Rs. 5000. 

Power to maintain departlr¼entally lains and 
gardons in premises, owned or hired 1r AIt•  E.O. 

3. 	jfi Miii. of. I&.B 	Power to sanction direct rurchase of stres upt* 
letter No. 	Rs.25,000 in each case, except iterno fr which 
1/11/68-B(B), 	rlte/runrinE contracts have then entered it 
dt. 31.12.68. 	by DG S&D subSect to the conditions Laid down 

in the late Dptt. of S&TD O.M. No,6/8/66PI, 
dated 14.10.1966. 

The above mo'itiored monetary limits of direct 
purchase apply to the value of each article or 
class of similar articles or inter-connected 
articles pxchasod at one tiie. The indents 
should under no circumstances be split up tcq  
brinC them within the limits now prescribed. 

These limits shall not apply tm items -for  
which rate/running contracts exist. For such. 
itcms.thc applicable limit will be R,500 im.e.aoh 
case and not exceeding Rs. 000 in the aggregt2  
in any one year will continue to apply. It will , 
however, be open te the iriAeñtors concerned to 
for.rd their indents below the limits new pres- 
cribed in the above para, in each case, to the 
DG S&D and is sub-erdinate 0ranisetons, where 
the abcros cannot be conveniently obtained by,  
them directly. 	 CEC 

4 	11 M/I&B letter 	Power to sanction. dir .ct p.rchaso of stores-uo 
No.12(3)/63-.B(M) 	a limit of R,25,000 in each case in an emergency. CE'. . 
dt. 19.6.63 

5. 	12 M/1B letter 	Uner Ru'e 379 of CT2s Vol.1, porer is delegated 
No.5(29)/65- 	to the DG tc. sanction adce 	'ent to Govt. 
D(P), dt. 	 of Indt Un:1o.akunge for drect 	chase of 
14.11.1965. 	stores ur'to  a limit of Rs..,OOC in each case 

where- such an aIvanc rrtmc.at is stirin.ted b:r 

the I1n1ertakins as rer their nonnal 

FTC 
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M/1 	No. 	:-arir 	
i• 

(22)60 	
sit5? °' 

	

dt, 15•12•eO. 	to 	tic n 

5.Ictin 10. St 
 

CI .nS 
 

Qffic0a11 
	IC 

cm -c cC 

GO: 	
FOt 	avrie of. •k• 	• 

c.°t 	e?-' 	
jrcu'd b': 

OI° th Qfic 	
ot aS 

in this 	3cti 	n- bc r Oi 3 

to tim1 

lcttr No. 	
Hirin o 	

aP0Tt for 	
of stors- 

0 r to 	cion 

	

dad 2.1961 	
of tI3SPTt for 	

of stcrS 

d corri 	
't0 s.1O00 fl ech caSC for Ch 

CffiCe of 	
subjCt to a rnaL- of 

	

da3d Feb. i9' 	

er 0th roded therL iS 

no Q01t 	flSOO 	lorg1n" t 

GIat tat P1aCC e 

off o S:.5t 

1.iJi&B lottCT o. 	rjtb  

j2(2(7)61 	 (a Gh 	
d stcs, irreCO 

* 	
• 	 1oaS and adVXC 	

and lass 

o f revfl' 

to rjt off of lo5 

u o,00c( 	 ld Tn ThauSe 
ptO . 	 i 

ofl 	tn each 	
fl rcsp -t of 

ITTCCOTe 10s° by froiid, 

thf, 	
= 	

does 
±TE or oth 	

U36S 

	

that (i) th' 1o3 	
ot 

1jLO3 a d:. 
fc?Ct of sjs 	the 

of 	1Ch :cire5 th 

o hjh- 	
thoritTj, and 

th losS r jo es not discloSe 

sTiOUS 	
no on thc  -' ar t 

ij-ri.'-.J- 
0ffjor r 

in  
0ffjCS 

ch iht oiblY 

c?LU fo:ADI Ln a~:'v cctiofl 

thE ord2r3 of ig 

autho' .ty. 

to Lhe h 

nC3 	d 	50 dul 	I of 

D 	2, i Cj 



1. 	2.  

tons ani cn, Iitios nf srpl. 	for 
r.adg such paynot 	3h:U1.. sat is fv 
hir.lf' that th iatrcst of Qovt., 11 is 
Sii'jcjt1y sa 	iar 	in 
trctj. 	in th: 2vcnt of rpat rials 
bir. -  fün. 5)rt of Eir 	•:cn all 
SU¼h c-ass, a bill bsdcI cin et' 
r'.asurcr"nt rpiist 	'- bta1n?>l ..s soon as 
pcibl. aftor ;nt has bcn aic- - 
f.- sth'.iss ion to the A.G. cnc2rnoHi. 

.3, M/I&21ttr 
No.12/25/60 

ft. 
11.5,62 and 
M/I&B l•tter 
Noi/6/66. 
B(s), It. 
12.5.57. 

7.- 18. 	YVI&B l'ttor 
I.l6 
B(i.), t. 
4, 1O.1E2. 

Pc or to rtirrihase :1jt" cars otb'nr than 
stiff cors (i.nclu-in Statin Wag- ns 
use -'i as Staff Cars) for the Stions 
a-rl oth.r Suborinate Cfflcs of COTJ, 
through thc,' usual Gov-t. ChanuIs in 
rorlacc?rent of the rxisting vehicles 
whon tcy bcooc uriservicab1e, 
subject to th- fol1oin coo1itior_ 

i'c.fic i1get provision, d17 
anrrrnrd by the M/Fin. at the 
jr-buet stage exists. 

Thr row&r is not exerciso-. b 
r-arrropriatIon  of. fqn1s. 

Eligibjy of a vehicle for 
renlocewnt is clot ornirio-  no the 
hrtcs OF th d't- givenin 
either colurm 2 or 3. 

TT cf 	Life 	Muon-c cov•ercl 
vehicle 	in 	by vehicle: 

yrs.. 

P-asse-gor Car 10 	l00,0flo 
Jeer, 	9 	1.50,C0C 

Goods v:iicic 	 2;  50,000 

(IV) olncer.nt & v iejes is saoctinnei 
c'nl- nft.r ebtajninr q ccrtifjcrt-bo 
fr°r th. rr.scrjbc.1  tch'ca1 autherjt-
t th ofct that th. v:hiciie is nt 
ft for a- ftu'th:r nc-n -ric UC. 

Pow,:r to •arito 	;xr•on:tu - 
of t.axic 	O --T at cnr•.tjt -  rats 
subja ct t 'cc Jn lari of t\.s 
r..gstr  
rJrr-ose for 	t. 	:-'' 

ta:efs ar 	 t' 	nr 	a 
Saiz- O;'r 
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(22)60 	
sit?o 
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to h 	tics n 

 

,ICti0 S on 
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C1 hs iót 
	c:n 	cC 

of. Th 	0. 

ctur  
f ic5I0fl th •'j:1iI 	of t 

Of 	
-" 

b Mb— 
in this 	Ct1 n  

to tiTfl.' 

lct 	No. 	
?Tt fo 

Hirifl of tr ans0 	
on ° 0fsto 

0r 
t 5c0n 	

hi fl 

dad 	
of taS?0 	

f0T .lofl j flCf stcS, 

8d 	orr±nd 	
U . tO S.i°° 	

Ch ca3 fO or eh 

(ff'icO of 	
subj 0t to a 

of 

da3d 	t95' 	
cr month 0 ed theTL 3 

SPO 	ior 	to 

.

G 	at that piCC. 

4/I&B 1 tLT O. 	
jt 3ff of 	

c5t 

(a 
Gh cd stcS, irrecoTb 
102tS nd adVa 

	

* '

flC 	e..nd loss 

of revefl' 

to rjt 
le- 

off of lOSS es 

U7t0 -io,0OO( Tn ThoUS 

o 	in ench ca 	
rCsP- 0 

fl los~   by fta.id, 
It Oth 

theft, n- 	lTjflcE or 
(i th los does not 

that  
- 
	
fct of 6ystr- 

the th 
f 	1ch rc-.iTCS 	L 

	

o'Crs f hirh 	
81thoritY, ar-cl 

the losS 	O5 0t disC10 se 

rJUS rliC n thc  

0ffiC o 
jch j.ht 35ibly 

c1ll fo: dSci?l''1 Ct101 -  
the ordT3 f 

auh0 ity un 
 

?0"' 	
jhc•r thc1 

+ 	
e he ds of 

n3 un 	5'-dul )II of 

UF 	1 2, 
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NO 
So2s - Upta 

in each cSe 	respECt of 

- 	

losCS ' 

fta d 	
othc: 

cSeS 	
c1ifl kss àuc to 

deprtJ' 	ifl 6tock. cia  

* 	to 	re1 wa 	 - 	

T. 	
4 

j) For 	her..rce0ns whT no thi 

at £ ault 	.. 	 . 	. 	- 

(ia) cr 	
didv 	a fci 	

O(C) 

At 
No. 3c\XIt d(OS1 	

)Cfl 

	

t2(1O) 53_B(M), 	
- Pu] 	to 	e 

	

pmnt 0 f sCU Y 	
51tS 0r , 

dt. V7.19' 	
aflt 	

to 
b S. titi:s.to nab1 th 

1attr to 	
vZ connc1.0fl for 

por p91Y. 

36. 	JI&3 1ett 	No. • 	 ch as 0 of 	
or 

	

l2(1)6301~ 	
eiPS 	

d apaS - Full. 

dt.2.W.62 	
1)Q \r for t:L 	

0 inst 

rCfltS, 	no 
ror th ' Clvii oot. Wing. 

Th- 	C1 	th 	is 

. 	 C tc 	
ConditIon 

subj 	
$ tt 

th  

tie i . 	

'0-ion 

tJt tho 	lIr 0~':-iurC is 

Th 	
Ct 	t? 

t3
41 

of 

EO O 	;1 	pr offiC/ 

stbli31flt v:fl 	
9 

V to DFP 1113, 

13, 
• WB 	No. 5Cl1 oS 

( 	n.nTt.TT1 	- ?o 

	

dt.21.2.6 	
jOC i: 	

upta 
.5000 In each cSe. 

to 
(b) 

uO 
•. 

-5CD a 

1500 * 	
• 

U
Sup' 

CO 

• 
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14,

WI&B lctteT No 	
oI L 

?oeIr 
T to 

30 	12(6) 53B(, 	
undortC d0pt t 
	Y 
or' tofl 

rc  

	

3QO 	a pf dt 	 t 	
o 

equ t and. o 
5t8t1 gork 	• 

0 	
5tter d 5 di 

15 

em 
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2/5DB(Ib1 

	

w.or1 	
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ta 

	

p1' 4ent o 	Lont Of 

	

C° 	

f 
 

d 

or-d01Gtt 	. 	 to 	
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d
(10 	

1 Ii  	
sC 

at*17*9 '63 	 .ichQol. 	 te posS 	' 	of 

	

tT3 	 S at  

	

CJ8 of paJ, 	0r1d 	for 

	

pO   t 	

In 
p1O113l°' 

 

O. 

	

snC ofl 	by t 

16. 	' 	lcttCT b. 	
onsati0fl LoT 	

'tR t:6C 

17/1)6'?Ove'r to 
 

SC 	
or 

dt. i.263. 	

1O 

() 	
,1O00 fl 	

of. 

0 	

• •' 	

• 	 -: -. 

(i) uPtO 	
00 on 	

•.- 

fr by a c c t fic 	
C 	

C . 

G1 	Lutho 30 	 • 

17. 	42. 	
of 	

In3Ur 	ta3i S. — o. •o 

in, 

 H: 	
o.LU0.67lT 	

ofl 

, dt,2.6.5' 	
cot1Y •a. 

1 ort 	• 	. I  

ris: o 	
o 

- 	

sit i 	

. 5nortd - 

rai-1 ro- 	
li- 

- 

ac0.. caS 	r; 

b7 	 . 	
TM 

	

Th 	
-U 

oT0 °  

	

rj b ....sc 	
GcV 	fC 

to S . 
Of Govt _rt  

.4/1 	
o.ol • 

14çb06 	

- -r 	
- o•J_ 

)t 
S 

each ç  

	

• •5: 	• 

r._b0c T3
4. 

•• 0 
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i • 	2 	3. 	
4. 

-.r 	I-.- 	 -. 

s  4, 	lc-ttar No. 	chasC of 	 c' 	 - 

12(/1)61, 	
to szcti 	-rc 

dt 21.2.63 	 rain coats 	
'c 

0.f even No. 	each 0ffic-: fc u 

16.11,63. 	
IIId IV tff io 	:C  

raifl, V1 0' 	 C. 

r.iCifl tE uc 	3'C 

This  

n 	t!O 

:LJ1rt of cor,fl3at 0 '1 
 

Cor2nSat.0n Lct - ofrr t- 3:C 	f 

of cor1 ertatiOfl i.rI-' t' 	Wori-cci. c 
Coxnsatior. fact I93 for per nn 

di ablO rten t, tot rl 83 WE 11 i3 

p'tial, in pCCOd& 	with th- 
of the said act arl also tc make 
of c ensat13fl with th 	WoranflTS Coni ,ei 

ccnccrned, in fatal 

cases, in accordaflC with Sein 3) of 

the said gt5  

copy Of ths SaiiCtiOflS 	ueü ftoi tj 

to tin.'3 'jd 	the above 	i's t0qthei' 

jth a if not. on the djsabL3meflt 
shoald be endorsed to tb. NiniSTY of IB1 

NOT& The Worko.€'n will not be entjti° eL 

to any coflSatiOfl in. respect Of 

injiixy, whic1 is dictlY ati 	
c(c) 

bital@ to tb'ii 	lfil dis- 

obcdinCc Q ,  ,Tj  0'dr 	'ssly 

j.ver oo rl': crSSl fratued f 	- 

th€ UoO O Scc 	the sot7 

f thc .y0::n yin-: cla1s 3(b) of 

tio iork!u-.fl t  s ompne.t10r ct,l92c. 
s '.:•rk of a CL 

is 	n, t ExotL 
FIAII 	scouk ir a - 

W'fl1 
 

tho saf'tf o' ts 	r) 	Thio 

warnin 	b rI o't to j.:. 
0nd 'tb- r tneD 	ssion 

in tohn cf tho fc.cG hat 

b.. 	 '4 i ts 	Uc.-:S. 

20. 	. iJ1J3 lett-r No 
12(4 	B(N), 
dt) ..10.56. 

2i.. letter No. 	
&cesS over 30ction - To'cr to 
CXCS upto o; 	ao1flt whiCh 

dt. 	4O.6O& - 	
en° s-nctifl has 	If 

GoTTi7T1'- No • 	it i aor- thcn 5, rovice c.: 
a 

9(9)B75311, 	sctio 	hE a . li'i for s soon o 

dt. 5.5.(3C. 	aC;SS iS for 	
OS QV€.' a"D11tS 

rd3atiVLj asnrov 	wi 	b: 

/ 	
red by 	71 of .D 	 C). 

I f 	 • 	

- 

cr. 	TT 
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'' 	•.••' 

22 	i/&B luttor Grnts-in-:-ic3 	1 jr 
No.12(27)/6/Si7BQI) (1ub3.  
dtéd 6.9.1963. i -Ld to 	'J'_ rc:tio 	cü 	 . 

0 -s 	lxr','.d aT, •.  

sibj...ct 	to th 	fII.L: 

2' 
 

s2flCiOfll 	to 	: 

• 
. 

. 
}ifli3 	f 
io.2/.'.7/5')-'v.  

j- 

. th;ir O 	.2•'2/-ol- 	r.. 
t- t 	11th Oct3. 	Y2. 

a. as 	bc 
tim€c 

d-hoc 	t ncr-tionez'ii r'a 	2 
of the above O..M. 	it.d thc 10th 
Ma'ch, 	3i wiJ. oti.nue to be 

. -. 
sarictiorcd in 	;onuLt:i. 	yjth thc' 
jj 4 'j'as of :Iorc 	-..firs 	id 

Fjninct. 

Te 	i';n-in-cid 	will be 
sctioned in indivival CaSS in 

. 

	

	. - aco'dnce 	Lh .d subj.Ct to the 
Fo.'10 	of the Gcnoral 

FjnarxiaJ. 	uJss, j>33, 	end th 
orders ju€d th€rner f'or 
to 	tjjne.• 

(4) 	Bfor 	scticnth 	'-in-id, 
:coiits of 	GLiz, ec. for th2 

- preC(iw y. duly -uditcd by aa 
internal a'1ior, 	pointed. for th 
p1r-:)o:3e, 	should b 	cali;d for and 
ecinind 

2j 	M/23 lett€r ovJ- 	n'i 	di- 

N.j3/2J5/63- tiL' C. sprictton 	OT 	- 

dd (i) 	OCOI1 is 	. 

ap.vJ 	:.nd 	•;:i':x- 
snci-ofl U. 	a 

53.OX) 	n oeh 	fo: 
:%::•" 	2. 

'- 	C:j-;! 

i- 	oin - 
C'hD v. 
1.; CS. 	O'-  

• 

-- 
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- 

4 	 - 	5 	• 
2 	 3 

ccu 
to 	tender for e: 	Ofl 

Por 	accept- 
24. 	54 	WB lettcr No. 

of 	rks throh contact0 	upto 
j3(2)D5/6) 
datod 24.6.1967. a value of R3.501 0 - 

powers. 

- 5 	M/I&B letter No. Pctiri 	a airl0 tendol'- 
s gl0 tender 

25 
13(2)5/63) 

rower to accCta 
of to awd 

dated 21.3.1968. 
supply of 	iatiiial) u.pto c(o) 
R,2,OLO in each 

5 	14/I&B lottor No. o 	i.o authori 	h O EOCUtiVO 
F 	ci 

CCd to C nduC t 23, 
il13/63- 	(M) g iaE3 	s of 

th': lowest 
dated 23.10. r 	'ctir.tiOt'S with 

in rsCt of wrks tcndrCr5 
.s.50, COO or 1es3 in the 

folloIifl 	cases:- 

(j 	WrC rc.spenSL to caj-1 for 
3ndrS on thc very fjrst 

CCC aSionS j:j found to be 
unsati3fa0t01'Y 	the 

cuUv6 EiginGcr feels that 
negot0I 	should b3 oon.htt(d. 

In such CaSOS he 5hould obtoin 
Fior orders of 	' 41 

 rL as to 

.enOr rc tond0rg should be 

resorted to or 11ctiatjofl5  
concluctcd with thr lowGSt 

tendCrCTs.  
(i)Wh- reorcellY high rc.tCS e 0  

Cr (.tton bcin 
aUOtC 	b 	a 

	

thcx 	26 	as 	to tho 
or:- 
ttod r:tus) 	. 	the 

cccuti 	ugi:iCr fcl 
- ne :oiati0 	should b-T conuct0' 

ric' or c' 	of D' 	LJ 	hoU.: be. 

56 	M/I&B .etttr No. Isu 	o 	cr.dcrs dCcic2i 	stor'-S 

tc.. 	- 	o.T.r 	to 27, sur 	lus 	 . 	- surp 	UnST 

dt. 2 4.6.197' 
1BIg 5orCC 

of 	or 	:oc 
able in r-:;;ct 

iit cf 	s.5C,00 	th 
u;to 	 of 
o:iric.J- purcha 	vTh- 	tb: 

if not 
-- 	tclCc bo4ri 

knc\10 

57 	o-  to 	rir't 	crsonS. a  
' 	for 	al- 	0' 	5:or'3 

23. etc. - Full 
at 	'ULL 	:rluS 

to 	jii 	orS 
plus 	10'' Uli 10 	w:i 	i. 
oto 	,COO Suñ. 
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t 	
1t° No. :-arin: 

I 
. 	12(220 n 

I 	

dt, 	
to h   

ctior. 	 on 
.: 	 •• 

Off4c0a:° c:n 	
cC 	ic:l 

( 	

. 	 GoveTfl- 	
0t 	aVi 	

C, 

j 	
ctur.]-

by 

OficI0fl th 	of ts 

j 	
b 

to tiC M. 

1 aC

b

a

j

d 

 . 

Vc.fl 

 

r 

 

i 

fl 
orLs C o st 

Hiin or 	
for 	

on 
lc- ttr o. 	r 

M 
	 of 3tCThS 

jz(Z4)6t_ 	 Lnsport  rr io 	for eh 
21.1961 	 in •Ch cg3C 

ad 	 tO S1 
ndU 	

rL 13ffic°od OT 	 0ea the 

Na 
 (v)SB 	 iorgn o Rs.6 	nSPO 	

.— 

O.da. 
	

O 	
t 	

o fWri e 01. 

/I&B 	 jrrecot .a 5:,
( 	 81i loss 

loals ri 11.2 
of rev° 

p0
r to jt off of lo5se 

UPtO 	
.o,000( TE.n ThouSeJ 

ofl j eh 	in csPi.C- of 
los$°5 by frd, ble

theft, ri- 	
-  

'flCC or oth 	CaU36 

tt (j) th lo3 doe 	ot 

- 	
eCt of r5tt th 

of 	
jC :C qn,1T 	th 

	

jhT aiithoTit7 
01. 	

of.l 

the loSs 	O5 not 	301oSe 

sriolS 	
or. thc 't 

- 	• 	
011.1c inii1''--1 0ffic 
	r 

ofi'IC-'5 4h.Ch ç1jht O3C 1Y 

ciii fo: c1sciPi-7 
a ct±0fl 

thE 0'-€T3 -  Cui-j 

 auh0/ 

;•_ 	o''" i.c. _hc-r 
to the he ds of 

nr v,nc 	3ç duJ- VII of 

i.:, i5-• 



I'. 

I 
.4-. 

1, 	?. 	3. .4. 

tos a1 	n -ijtios of SUrplT. 	lfor 
r.z1g Such! pi-'.t DG shul 	stisfv 
hir1f thrt th3 int?rcst of 	ovt. 	is 
SU'fjCjt1 	sofri 	in to 
tricti- 	in th•: 	Qvclt of rpat ri.-Js 
b1r.- 	foiin&ort of 	f'ocr..''I0 fill 
such css, 	a bill bisdcI dn aot:.za. 
:asur.t iplist 	b' 	'btain?>l .S 	S000 PS 

pcsibl.3 aftor 	his bcon 	k-- 
f• sibr.jssj- rl 	t o 	th c 	!.G. 	ccrno•. 	. 0. 

1:ttr 
No.12/25/6Q_ 

Foj.r to 	:1utr cars othor 

(N), 	t. 
stiff cnrs 	(incluin 	Sttin 1 gr is 
use -I is Staff Cr) 	for the Stior 

11.5.52 	nd arYI oth.r Surinat 	0ffcg of C01, 
M/I&B ltter To1/5/66_ I 	through th: isual Govt. ChanIs in 

rlacoat of the existing vohicles B(B), 	It. whn thoy becooc uns€ic.ble, 
12.5.7. subject to th 	follon 	comIitio:- 

I 	f'3cfic Lm .t provision, 	wily 
• n rovu r 	by the 	N/F In. 	t the . 	

pr..-but stag 	-3dsts, 
i (ii) Thc 	pD1.7c, r is 	not exrcisoi 

- r-arprojation of. thns. 

gibiljtv of a. vohicle for 
-. ronl.acc.nt is 	1otrin 	on the 

hss oth 	tta givenin . 
either colurin 2 or 3. 

- :- 	 . T 	cf 	Ljfe 	Nllcn-e covr . vehicle 	In 	by vehicle 
yrs,. 

P-assegr C.ar 	lO 	1:0,000 
Joe 	 1,50,C00  -. 	-. Gc1s vhjclo 	 2. 501 000 

1. 	 . 	. (iv) Ro1acrnt o 	vehj]eg is sctioe 
'nlv nft

17 eb'tajninr e crtificntc 
fror th 	rr;gcrjbc.i tchca1 authorIty 
t 	th• 	•f:ct 	that th. 	is 	ct 
flt for p.v 	:-th:r 	cnric UO. 

7, 	18. 	I 	?/I&B Ltor ?owir t 
1 .  at 	c-ro 	tj.t-r 	s 

ts 4.l0.152. r..gstLr 	sh'" 	- 	•o as: 	n 	•L' 
Jrso 	fr 	;r 	3 	 .' 	•• 	.1 

be 17  
tn:s 	ar: 	I:j 	: 	•a 	t 
S.a±r 
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a?Tt HiIfl of 	 on rifl 
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.1.19 	 100 fl ech CaSC f 
dad 2C 	n   
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a oa 
nd corri 	 O of 	

sub 	 therL is 
fl(v 	 Rc.6,0 	±Xansoor t ior1 

dad 
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no G0i3rfln1t 

 

Glat that 

plaCC. 	

.O. 

j.O.i 	 d WI&B lottCT :;. 	
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Tcn ThOUS 
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6. 	JI3 1ett pci 
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for t 
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\1 trig. rfltS, r or th 	C iv 1 Go o t. 
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subjCt t 	th 	cond10n5 that 
d 
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equt d• 
sta 	

work 

1Ctt Ito. 	
4CU of gor 	

3t 	- 

2(0) /B( 	
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,g63. 	
esta 

the postS r Cra Ii 

Ce Of p8, tht 	
f .jch 

upto c.0° ad 	
that nCc 	
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piOJ11O 	
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C LS1t 	for 
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t co.tt 

W' 	1cttcr 
Tà. GoM. 0nsatbofl fo r 	
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to 5ctt°n
ivaica 
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dt. 2.263. 	
c.tI 	
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th 	
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ivil 

17. 	42. 	F(D0P. of 	
In3urC 	

- o &r uQ 

t° on jr.3 	
of 

, dts2.657' 	
cost1 a- 

1oTt 	, 

r 	

tiS- O 	
0 IOT

j 	

3rort 

S 	

rai-1 ro 	or 	uto 	liJt tr  

oc' c. 

250 	c.. 	
j:r 

by alr 	 . 
Th srC  

if- In'X 	
orpoIati0 
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26 3, 

tt 
—. 

1etr No. PchasC of 	hjOLS - i 
19, 	4, 

12(/l)61 	), Fo 	to sCtjn 	:rc 

dt- j 21.2.63 	d an6 rain coats wi 

O, 	of even No. each 0ffic. 	f 

dt, 16,11,63. III a 	IV 	tff  

rain, 	rtI 01 	si.iiar c:rC:3 

roau1in 	tUE.. uC Ic 

This 

2Oo 	44. 	iiJi&D 1etr No . .Lytir.t of cocflat.0  

12(4) 	B*I), 	Coar1sat.ofl Lct - 	o-T t 

dt) 	•1O., 	of conTflatiofl uri 	t 	Workn 

Compensation tct l9?.3 for per 	rn 
djsabli0flt, totJ as well n 

pcxtial, in 	cordc 	with th 	7'visicn5 

f the said act ardlco tc 	ziake d.psLt3 

of cupeflsatJ.on 	.Jjt 	th 	Wor1orjn1 S Conen 

sationCoonj5Si01T 	ccnccrned, 	fatal 

cases, in accordanC 	with Sin @(i) of 

the said wt. 

L cooy of ths sanctions issued ftoi time 

to tini0 jnd' the above 	wers tO?the1' 

with a biriaf not. on the disabloment 

should be endorsed to th€ MinistrY of 

NOTSt 	The Workmen will not be entitlad 

to any co ensatiOfl in. respect of• 
- 	 injuxy, whici is dirctiY ati— 

bitaol@ to thiir 	lful (i•is— 
obcdinc 	of an z)!'cl ;a~r EISSlY 

given o 	ri: 	c.rssl 	frxied f 

th 	puo 	o 	scci 	the s.tY 

- 	 of thc 	 cla~-lse 	of 

t:1( 	yorknxfl1 S 	ompnSatiOfl 	ct,l923. 

Woeri'v;3 	:rr ':ork o 	a 
iS 	 ri, 	t 

should ñ 	a 
f sciin 

th: 	saft/ of. t 	rkt'en. 	This 

warniflc 	ifi 	b 	r- 	out 	t0 	oj.- 

wo:ri 	rd 	h-. 	th im b 	ssion 

tY:n lu 	n c. 	th. 	facG 	nat t:r 

T- 	ni1- to'4 i 	irC_i5• 

a.1. 	4, 	M/I&B letter No. 	&cess over 30ncttofl - To"r to sctin 

£XcSS upto 5 	0v- r t 	'.0nt t 	which 

dt. 	,1O.6O& 	C 	ttJJ 	Snct)n has 	'Cn 	iv0n. 	If 

G0 '1ri N0 , 	it rind 	 jS aior 	thn 5, r'.vjed c: 

9(9)B73U, 	snCt1on 	ou-. C€ 	pi1'I for as soon : 

dt. 	5.5.GC 	 SS 

 

is 	f0r-s-3fl. 	OSS cv:' 	aD121t3 

si'ativ-Y 	9V(C wiL. b 
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22. 	M/&B lutt 	 Grnts-in--i  

No.12(27)/6/61(1) clubs. - ; 	
o 	ci 

dted 6a9.1963• 	j-j1 to Cii. 	c:ti0- cu 	 . 

c:r1 O'ices  

sibj.-ct to th f-lloL 
cndins; - 

. 	 U) SUCi ,-i1iC1 
s2x1ctiofl.1 	• 	 '1.L-.3 

I'linis 	of 

1CtII 	 e......".41 '- 
thir  
d at .A 	jt'i Octo. 	t32. 
azr. 	bc 	ndd ::.-iic to 
tim€ 

(2) 	d-oc. 	rt rncbi,flC i"i ra 2 
of the abovo O.M. dat:d thc 1Cti 
Ma'ch, 	wi.11 e tinU6 to bo 
sanctiorcd in (;onIt L.1 .'ith the' 
hinis'iGs of :Ioo -..ffujrs vid 

• FjnncL. 

Te 	-nts-in-eid will S 
sgictioned in indiviu.1 Cas9 in 
acod3ncC 	d subjct to the 
Fo\'ii0fls of the Gcnc,ral 

Finaia1 ?aulc's, 1933, and th 
orders inc.d 	~~urfl 	f 'or 
to time 

Bfor sic'ticninc  
:jccoits of th G1iLz, etc. for th 

	

eciz7 	duly audited by . 
internal •ilior, 	pointed. for th 
p'- oe souid b called for 
excruind 

25, 	M/L3 lett€i 
. 13/2/b 5/63- 

dd 
21. 3.1960. 

nist'atiV' p:J'ovJ- zni 	d1- 
t'€. spnct,on 'ror  

() 	o ccc.or 	riis: •t- 
ap.vJ :d • 
3 flC -.LQfl t tJ 	. ... 11't 	L 

t.5,OOO n o.h 	f: 7. 

'.:ork 	r.. rfjnr9. -- -: 

o £.. 
V'•"G•) 

U'c 
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24. 	54 	lettCr No. 	Por o a0cP tender for e:cuofl 

13(2)D5/6() 	
of rks throh conact cr S UPto 

dated 24.G.t967. 	a vue of R3.5O,O 
U 

- 	& letter No. 	I.ocptin a 
25 	M/I 

sirle tondor- 
0 r to aCCCt a g l3 tender 

	

dated 21.3.1968. 	
t..ng to aWard of rks(inC1Uding 

ppl of atorial) upto 
R,2,0L0 in oach Cas° 	

C3(G) 

2C, 	5 	M/I&B lotter No. 	
VC 

Pr 	authori the tcücuti io  

1il1316 B (M) 	
g in r s of CCJ to aduc t 

dated 	
r ot,irtioCS with the lüwOst 
tcndcrcrS in rsct f rks 
co&- 	s.5O,QDO or less in the 
foo.dfl cases:- 

NnrC rCsaSL to ca for 
3ndrs on the very first 

occasionS j:i found to be 
unsatisfactorY d the 

rcutjvC Egjnc-cr feels that 
negotiiOflS 5OU 	(xflducted.a 

In such caSCS he should obtain 
ior orders of EG iLIR as to 

wheathor c_ndcring should be 
rsortOd to or n:EO tiati0fl5  

cotht with th lost 

ndrcrs.  
(ii)Wh-rC ebnornaily high ratCs are 

qUotC 'a-, a tondCc- 'cr (jton being 

rwr:: than 2 	as coa7c 	to the 
cotintd r.tos)arr. the 
Ecc',11v. 

 

10fl0 should bT neotiat 
ric 	Cr•0ru 	of D. ii 	 be. 

ettr No. 	Isu o 
27. 	56 M/ &B 	

c:dc.rS dcc12ifl storS 

surlu5 	.. - ro..;.r to iSRE cr - GT 

dt. 24.6.19€7 do1ar 	orO s'pl 	 -- 

in rPct o± 	:r strS  o -o:h; 

u;to -. IIit of c.51.  '•,C00 thC- 

ri-nJ- purchc 	
of h: 

o  
articl biç 	

if not 

kflC\to 

2. 	57 	 f o- 	
tO 	 crsons. at 

etc.'- Full u-:.r or salt- 	c:or3 

to 	iv-'t: er:t 	t uII :rLICS 

plus 	un lo 	'1. 

ljpto 1  

:cOCia 	
. 

171 
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2, 
 

1, 
____._._._._._._._._._._._._._•_•_•_*_•_•_•' 

3. 70. 	I&3 lottcr Fowar to stoo 	xaUtu 	urtc 

No.1/57/65— por month per office 	on 	-nv1inC the 
fo11awfi 	n,nit±3 to th. staff 	rkiog 	• A&G 	iatel 

10.5.66. r 1i:ht 	ut:r  th r' Tho ar 	.1.talr 	fa 	 o 

a 	r'nC 	.uch a 	nral strke, nat, 
hostil 	a'±tic" b 	euhvarsivc e1r-'nts 
eila.rnI 	;r3"nal 3nf.tT in tra'ist, 
oxt -mel ar 	ao 	hostiliti-'s 
with foreign now.rs:— 

cots am 	bts. 

snrks inc1uY.n:. h±Ui.'S, 	1T7 frilt, 
tc., 	•n 	lriok,' 	lik 	coffrJ, 

.arato 	Irink3 at a cost not 	xcce1n 
Rs.0.75p çr hal per 	iay. 	 E.O. 

'a, 	M/I&B letter Grnnt of 	x' tion fror'tho 61ration of 
Mo,6(12)/66— Sil 73 - 	to grant the fo11ow1n - 

.t. Cr,7,r op-7it1on of SR 73 to the 

16.7.67. staff un'er hir to sanction D'. for 90  
lays at the followinE 'Or.li 	ry! 	s1ling 
sc,de:— 

() First 10 	lays 	.... 	fu.L. rto 

(jI) 20 lays 	•... 	-41 of full rstes 

(nj) Next 60 clays 	.... 	of 	'u11 re.te. 	E.O. 
The sanction will take cffect fren the late 
of is3ue i.e. 2.7.1967 ,nnl will remain 
orati'zC for one vor. only after whIch the 
rsition will be r.:viewed in the light of 

• actual rcauirY1nflt5 of the Dte, 
2. 	The 	xnre1sC of the power will be 
sub 	et to th 	fdflowing comlitions:— 

It is 	 that in evory case where 
an 	xco.tion is ra•e th 	offlcar concerned 

p-aifltairks 	ta e3t.abliSlrflfltS 	anI; 

Daily Mjl,D-a-.nce byn1 10 •:I;rs is 	not 

-ranta'l as a rrutinc but .ach casil is 
sc'arat;l: 	jniviully 	xar.!n! R?'.d 
tha nec:iss±ty for-xtc-linE tho halt 
e:rtif:Whil 	sanct onin 	th 	.a1ioiaac'. 

'/I&Bltter Rfn.' of 0G3 co-tnibutiflS - Tosr to sanction 

Nc.1//6&-3(B), r'in1. of C3 Contnib.ition in r-:sect of siff 

dt.25.7.63. 	. wcrkin 	u"r birr in tr:s of M/H:a1th 
4/l/25-_3l_II,  

r/6.:_iosr., 	:a• l 	i2.o.o' 
_II3CiLL.1.CU3 1TOI.S OOOT TO 	-L3S C 	TTS. 

1. 1./F (Dett. 	-of' to e—nt sreei.l 	a-r to 

Expri0fl No.F(9) opmntr5 at thspcifi 
C. 

42_Est.Iii/61,.t.2. th 	auth:rit. 

t, 2, M/F (Dertt 	of Expr.) 	.r tr 	llo: rfuo 	of 	ic2_ 

OM No.F.19(15)1/5 	exrr.ss urto a lit of 	s.lCC in cch 

dt.21.5.59 & 	Tc.21(2) case wirn 	it 	satisf: 	that 

J_(B)/62, 	t.17.4.63. altheu 	rr-i 	ia not r.raiss 	un'r 

th 	stHct aFr1 ctiT1 	f th 	•7ar''- 

r 	.cal :'.tt 	n 1 ane: 	rul:S 3  
J.. 
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_, flflo_b 	 • 	. 	- 
to 5 ctn 

29, 	64 	N/I/B lcttc:  

12(27)/8)61( 0f r 	sir.tiJ- t:1:-phonS 

in r 	pCCt of Class-I Officrs 
d nt:,d 25,7.64 in th 	CC4 in 

Nc 	J/66- accorth'.r 	with th'l rUbs on 
cc) 1tcr 

(B) 	dtd 	1,.5.67. the subjc1. 

'jcr 	to s-iift th 	rsiOflirJ- 
64L 	i,t/I&B lattr No. tclephorVi 	f 0 c offic-r to 

il5/67_B(B) 	t. mpY 	riods of 
On 0 th.r for 	n 

22.6.67. 'oc 
1c'nVC ctc. jrrO5pCtiVC of t 
fnct whcth?r the lnttcr is 
cntiticd to it or not,provi dcJ 
the tonpurary shifting 	5 in thc 

nt't and is resortc public 
to only 
r- 	s say' 	Th' 	tcihonC so c .  
8hiftd t:r',ry should bü 
r'3tord to th' Lfltit1 	officCT 

as soc.fl n3 t'c 	tc:or -ry 
c 	(C) 

CnCy 	0r 

tt 5 	M/TEB 1OLr 

	

 t 	pi"c in 	lit 

	

tho DCS 	icr th 	purch$ 	cf 
12]2/6-B(M) ory flLdr 

trcs cf c 	op:i 
IOLb not  

co 	• 
tI 	7:LV' 	Oi 	whiCti 

only in 	r'Ch 
CxCEZ. 

dt.1O.6.15 
car'-. 

Tic 	joVC 	'lU.LC 	,,iO,1 1ia 	). 

viO urd:r l-cao 13 r.:cI wih 

flu(- 	10(1) 	of DT 	tulc, 	125g. 

Th 	DT- 	 o 	CXC:rCIC"C 

3ub'iCt t: ' • L 	0nion of 

GiP. 	ro:ifl 	'o ' pi1rohY' of 

tc'. S IC' 	thL pCi2C 	3VC2 
:.c. 

M/IiE lcttcr 1o.-r r.a;ir 	t 	L.L 

. 	... - 32 
No 	 i-) .12(27/3)6  
datcd 10.5.1965 SF;cil 'ck 

o 	fl 	accUtic  

Lt, 	L'ji 	t;nc.(s 	ar. 

acc.rt 	i 	' 	DC. 

(ii) 	i 	1x 
r 	.- 	• 

S. 
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thc ciCi 	'r•-- 	C: 

jeiC.l 
in 	h:1i ron 

	

r.) Thct03 	:j:l(1  ir. 

uthOr1, in 	•::n 	of 
hoSpit.-Ji Cr 

'-1ctcr W1tI 
: rcs.s3n 

rnal 
ftO t 	

•CrC 	 fdll 

3, 	3.
of 	

or 	rC10tjC3 - 

or to rg1rie !ncw
out of 

ilos 

dat 	O.19-' 	
br CaC 	f rule Cii rc 	- 

oint. out y 1u.jt 
Off1C1 to 

oxn of 3.5w pro 

in res 	
f jt:oS 1 

in schCdUl°5 U to I 0f 

iulco, 195 the rl1t1 
does not invol th o:rciSC 
Qf 	wCTS th xCCS3LOf 

thosG 

dc10t 	dcr tho 3-id 

rlC3. 

(ii) Tho 	
jty GS nt 

	

dic 	. dfCCt 	the r- 
or rClr, the cndat of 

rqUC3 the ords of a 

There h 	cn 	seriUS 
hi3r authority. 

on the 	t o so 

or Officers whiCh n7 0s5ibly 1v•j:iUcl GoCrnE1Cflt QffjcC
ind

' 

C.lL for dOSC 	nr'J aCtiCfl 

rji--11  
r tho ordcrs of a 
UtD'jY 

(11) thc ronCt1Y vlu- of the losS 

or thc finr.nCiJ- iLPliCa0 
03 ot C-CCCd 

s.5OO in ã3ch Cr;C, 

th cTTtr. of 	 flt 

13 'ç t. haSLlf r. 
'c th irreicJ 
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2. 

4. 	4. 	WF (Dcctt. 	f ?ocr 	t 	- nt c101C 	allsr'iC 	-t 
'.4 p° 	nnt 	 ho 

62, dt. 	31.862 cnd stiSiC 	th.t t'.c duty •-3i.d 	t 

No.1i )/6, a 	ost roqLirC 	xtnsiv- tiring. 

dt.1  13.12.66. at or 	iNc hcaurtrs 	r 

thc. 	.cintCnnCc 	f rk 	 is  

csnti-al for thc 	• 	Thc 
al1ownCC ou1 	bc s i nctionC"I 
subjcct to thc 	fbllowin 	ccaiiticnc: — 

(c) 	Thc official ccccrnednalfltc!fl5 
d USCS 	his os..n.CicJ(- 	for 

official joG 

(b) 	 aw 
dally on4 mi10 	cJLw-'nccs) 
to 	'. Gc7t 	servat i-fl rCCiOt 
of cyclO 	et].lownIlCcS i.irid 
thCsC ordors will b 	rogulatod 
as undcu';— 

• () 	For jornCyS within a 
rrd:Lus of 8 KzS. fron 
tho usual plcO of duty... No T.. 

(2) For journoys 	yond a 
rrius of 8 Kas. bit not 

• cxcocding 16 Kns.ora 
the sual proc of duty'. 

(j) If th 	point falls 
within the iccal 
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DIRECTORATE GENERAL:ALL INDIA RADIO 
(CIVIL CONSTRUCTION WING) 

oo... 
Sub:- Transfer policy in the Group'C' (Teb) cadre of CCW:AIR. 

The transfer policy decided by Ministry of I&B in 
respect of personnel of DG:AIR and circulated vide No.310/78/ 
75-B(D) Vol-Il dt01407.81 has been made applicable to the 
offices of CCW:AIR vide DG:AIR:CCW Circular N00A-32018/1/92 
CW.I dt04.3092 As far as Group 'C'(Tech2tiCal) staff of CCW, 
is Yx concerned the General transfer policy shall be followed 
subject to the following guidelines/principleso 

1 	The recruitment of JE(C)/(E) is made on All India basis 
and first posting shall be done to a particular zone on 
the basis of the preferences given by the candidate and 
the All India merit of the selection.' 

Recruitment in the grade of D'man Gr.III(TraCer) is done 
by the respective circle office. Promotion from D'man 
Gr.III to Gr.II and from D'man Gr.II to Gr01 is done 
on the basis of seniority maintained on All India basis. 

Recruitment to the post of Architect Assistant Gr.II 
is done by the Office of the CE(C)-I, Delhi. Besides 
offices of CE(C)-I at Delhi, and CE(C)-II at Nagpur the 
Architectural Assistants are also posted to the 

1 egjona1 Architects' Units in North Zone, East Zone, 
West Zone and South Zone. The posting on the initial 
appointment in grade Arch0 Asstt0 Gr.II shall be done 
on the basis of preferences received and merit of the 
selection made. 

Subject to the exigencies of the Public Services the 
transfers in various grades of CE(C/E), Draftsman 
Grade-I/Il/Ill, Architectural Asstt. Gr.I/II shall be 
done within the zone concerned. Transfers outside the 
zone shall be done only in cases of requests received 
mutual transfers or in case of promotion due to non 
availability of vacancy in a particular zone. 

50 	 in respect of JE(C/E), Draftsman Gr.I/II/III transfers 
within the Circle shall be done by the respective 
Superintending Engineer (C/E). For transfers from one 
office to other Circle or from one zone to other zone 
approval of the coordinating authority i.e SSW-I in 
respect of JE(C), Draftsman Gr.I/II/III and SSW-II in 
respect of JE(C) shall be required. Similarly transfer 
of Architectural Architect Asstt0 Grol/Il from one 
office to the other, at the same station, shall be done 
with the approval of ssw-ii(t/o CE(C)-I). 

6. 	There shall be five zones, as under for the purpose 
of transfers in the grade of JE(C/Ej, Draftsman Gr. 
I/Il/Ill. 

North Zone 	- CCW:Hqrs.(Delhi),Delhi Civil 
East Zone 

	

	- Calcutta 	 Circle-I&II 
Civil Circle 

N.E. Zone 	- 	Gauhati Civil Circle 
West Zone 	- 	E(C)-II: Fqrs(NagpuT) 

Civil Circle Bombay & Nagpur 
South Zone - Civil Circle Madras 
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70T In respect of Junior Engineer (Elect) the zones shall 
be as under: 

i) 	North Zone 	- COW Hqrs (Delhi), Delhi E1ect 

West Zone 

South Zone 

East & North 
East Zone 

Circle 
- CE(C)-II (Nagpur) Nagpur Elect. 

Circle 
- Nagpur Elect. Circle 

Calcutta Elect. Circle 

It is reiter2ted that transfer policy should be 
implemented as objectively as possible0 If any exception 
is required to be made, it should be gt approved at the 
level of CE(C)-I. 

s d I- 
(s.Ic.M0HINDRA) 

SUPERINTENDING SURVEYOR OF WCRX.S-II 

To 
Chief Engineer (Civil)-I & Il/Chief Arhitect. 
All SE(Civil)/(ElectriCal), ssw-i/ssw-1I/ssw-III/ 
SE( Trng) ISA-I /SA-II ISA-Ill /EA-IV. 
All EE(C)/(E)/EO-II/RegiOrlal Architect Unit/Officers 
of COW Headquarters. 

Copy also for information to: 

DGAIR/Engineer-ifl-Chief, All India Radio. 
Shri.B.BaSU,, Precident, TSA, COW, AIR, New Delhi. 
Shri.P.P.Maflfla, secretary General, TSA, COW, AIR, 
New Delhi. 
Shri.S.Chatterjee Secretary, TSA, COW, AIR, Doordarshan 
Bhawan, Golf Green, Calcutta. 

Sd!- 
(M.S.NAGRA) 
SECTION OFFICER 
FOR DIRECTOR GERAL 

COW I.D. Note No.A-32918/1/92-CW-I dated 9th Feb. 1993& 

-/ true opy I- 

er (C)  
.R. Bangalora  
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IQD PO2/4C. uz 

Government of India 
OFrICZ OF TiIi' EXffCUTIYE ENGINEER (ci VIL) 

CIVIL CONSTilJCTION WIG: AIR&7, 
ii. C. NA GA R :: 841/GA LOiiE6 

560006 

No. cc;(a) 1(3) /89-8/ 
	

A)ated 20 July 1989, 

N&M0/4 NIX/N 

Srt.Tukaram, Employ 'nt Registration No.001620/87 
is offered  a tcmporary post of Draughtaman Grade 111 onthe 
followiny terms and condittona:- 

The post is Class I!I(Non—Gazet ted) Lrzd carries 
a sc4le of pay of Rs.120O301560....A(B..40.2040. The appotnts?e*t 
will be given an initial pay of Ra.1200/.. per month, in the 
said scale plus allowances as admissible under rules. 

The appointment is purely temporary and does not 
confer on him the right or privilege to regular employment. 

The services of the appointee will be terminable 'A 

one month Notice from either sido in accordance with the 
Central Services (teripora-y seru*oe8) Rules 1965 without 
assigning any reason. The .appointng authority, however 
reserves the right of terminating the services of appoint.s 
forthwith or befre  the expiration of the stipulated period 
of notice by making paymint to him of a sum equivalent to the 
pay and a2loiances for the period of notice or the unexpired 
portion thereof. 

The appointmen will $ske effect from thedate 
he/aheactually Joins duty. 

No trauellin9 allowance All be paid for Jot*Lng 
this appointment. 

In regard to leave, travelling allowances and 
all otiter matters, te apoinment will be gourcd by the 
relevant rules and orders ;f Government in force from time 
to time,applicable to the branch of public service to which 
he belongs. 

The appointee will observe strictly the rules'  
laid down in Centr.0 Civil Seruices(conduct) liules, 1964. 
Ay breach of these rules will render him lible for die—
ciplinary action. 

The apotntee will be laible to be posted 
trans.ferredinywizee In md a or outside where All India 
Ta a ii 

CTIstarzces he/sh anticipa tesTiñdiLfiCul ty in. the 
7 61_qf..futuretrans/ørabiltty )zi/she s?zo4d not accept 

Ne/,k' is required to produce two certificates 
of Character from Two Gazetted Officers who are known to 
him for he last three years but not related to him 
before appointment, attested by a I class aagtstrate, 

oontd .99.2 



- 2 

X10 
10. 	Original Certificates  and te.tisoniajc in support 
of hia/46 qualification, experience and age should be produced 
for verification befre  joining duty. 

11, 	 If ha/sW has been employed anywhere previously, 
he/she will have to submit a discharge o.rtLfcate from 
his last employer. 

12. 	 In case it is proved d$ter the acceptance of offer 
of appotntment tat he/aXe is a dismissed employee of the 
Union or state Government disqualifying hi:; for future 
emploment under Govt, or that k/$e  has obtained employment 
to deceit, he/she will be dismissed from service wi 4hout any 
remunara t ion. 

130 	 If the appointee to married he will have to give an 
undertaking that:- 

'Re is r,iarried th..1t.he ha not more than one 
spouae living in the event of the declaration 
being /ound to be incorrect after his appointment, 
he will be liable-to be dismissed from service 

ii /i6 services will be terminated if he/Me is 
found to be an aichoolist. 

3e/&t will have to take an oath of allegiance 'I 
to tie constitution of India, at the time of taking up of the 
appointment. 
16. 	 ilis/h,f appointment will be provisional subject to 
his/her character and antecedents keeàa being verified by the 
police authorities. 

Ne/s?I'e has to prod'oe liedtcU tt4eas.CertLJic'te 
from Civil Surgeon at the time of joining duty. 

He/ape will be governed by the sub-ordinate service 
Disciplinary Control and appeal Rules, etc. .s framed by the 
Gout of India from time to time. 

He/sX'e shall not leave the Department on any offer 
being received from any other Departmnt where he/she might 
have applied before being nominated here. He/she will not 
also apply directly for any post outsidi the ll India Radio. 

He/eb( will have to give his Some Town Declaration 
within 14 days of his joining. 
21.. 	 Scheduled Caste/Scheduled Tribe candidates will have 
to furnish a certificate  in the pre8cribed form from the 
prescribed authority in support of their claim that they belong 
to a Scheduled Caste/Scheduled Tribe. 
22. 	 An any declaration given or information  furnished 
by the ca:didate proa to be false or if the candidate iajound 
to have L'tl/ully suipresoed any matertul inform.  tion he/kb will 
be liable to be remo'ed from the service and such other action 
as Government may dee'z necessary. 
21, 	de/aAle/ should produce attestation /ora(in triplicate) 
in the enclosed proforma  duly attested by the competent authority 
with i passport site recent phot5,,graph a/fixed on each copy. 

24* 	on appointment he/a7 will be on probation for a 
period of two years liable to be exteaded by the appointingauthorit 



- 

25. 	If lze/she accepts the of/er on the terms gtuen abode h./ 
she should coamunicats his/her acceptance to this 0//ice 
mediate y and thereafter should report for duty to the Sx•cutiue. 
Engineer(C),Ctuil Construction Ftng,All India Radio & Teliuistois 
Tr Tower Co*p.Zex J..I!:3gar,BangalOr6s156O 06 on or be/ore 
31.7.1989. If tie candidate fails to report jbr d*ty by the 
prescribed data the of/er will be treated as cancelled. 

£(ECVEENGI NR( C) 

ffnclt 1. 4ttestation form-' 3aets 
2, Rome Town 1)eclaration-'1 I/o. 
5. latiral status 	-1 No. 
4. Details of /aatly 	-1 No. 

To: 
Tuka ran 
0/0 Kanirarn SF Dui SF OLT 
NOZY Ltd 
Bana2ore'-38 

LAO 

t!vefiJ.ff11P,3. (C') 
W-2c1.R. Bang 
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COPY OF D.G.., CCW: AIR: Hew Delhi letter N00A-32018/1/92/ 
CW.I, dt08.70930

K 	1'~ Sub:- Transfer policy in Group 'C'(Technlcal) 
cadre of CC\1, AIR. 

Transfer policy guidelines/principles to implement 
the general transfer policy in respect of Group'C'(Technical) 
staff of Civil Construction \!ing, All India Radio were issued 
vide ID Note of e,ren number dated 9.2.93. However, represen-
tations were received in this regard highlighting difficul-
ties to be faced by staff in the event to implementation 
of these transfer guidelines. Therefore the guidelines 
are reviewed in the light:of the representations received 
and Chief Engineer (c)-i, Civil Construction Wing, 
All India Radio is pleased to further modify the guidelines/ 
Principles regardin general transfer policy in respect of 
Group tCt(Technical) staff of Civil Construction Wing, 
All India Radio as under:- 

1. 	There shall be 4 zones instead of 5 zones for 
transfer in the grade of JE(C)/(E) D'Man Gr.I,II & III as 
follows: - 

ZONE JE(C) JE(E) D'man Gr.I/II/III 

NORTH CC\l(HQrs) CCW(Hqrs) CCW(Hqrs) 
8 Delhi Delhi Delhi 

Delhi (C) Delhi (E) Delhi(C) Circ.I & II 
CirI & II Circle Elect.Circ.Delhj 

EAST Civil Circle Elect.Circle Civil Circle at 
at Calcutta & Calcutta Calcutta & Guwahatj 
Guwahati Calcutta Elect.Cjr. 

WEST Civil Cir.at CE(C),II Civil Circ.Nagpur, 
Nagpur & Born Nagpur Bombay 

bay 
CE(C)-II Nagpur CE(C)-II Napur 
Nagpur Elect.Circle Elect.Circle Nagpur 

SOUTH Civil Circle at 	Nagpur Elect0 	Civil Circle at Nagpur & Madras 	Circle Madras & Nagpur 
Nagpur Elect. 
Circle 

One time option shall be asked from the Group 'C 
staff working in the grade of JE(C)/(E) (Technical)/ 
D'man Gr.I, II & III by the co-odinating authorities for 
fixation of their Zone for the purpose of transfer in the 
prescribed proforrna attached, Option once exercised shall 
be treated as fin2l0 After "Zone fixation" the physical 
shifting of person where ever required shall be effected 
subject to the availability of vacancy and substitute0 

The Government shall reserve the right for the 
All India transfer liability in respect of JE(C)/(E), 
D'man Gr.I, II & III in view of the terms and conditions 
contained in their offer of initial appointment. 

Except under the conditions mentioned in the 
transfer guidelines dt.9.2.93, out of zone transfers shall 
be ordered in public interest with the specific approval 
of Chief Eng.(C)-10 

It is reitereated that transfer policy should be 
implemented as objectively as possible0 If any exception 
is required to be made, it-'should be get approved at the 
level of CE(C)-. 

rgfneer~C;( 	
sd/- 

(s. K JIOHINDRA) 
SUPDG SURVEYOR OF WORKS -II 

FA noi71m 



PROFORMA 

22tion for fixing the zones for the purpose thf transfer: 

01 

_________________.1' - - - - - - - 
Name & 	Place of first 	Present 	Option for fixation 
Designation appointment in 	posting 	of zone for the 

CCJ, AIR 	 purpose of transfer 
in the grde.** 

To r4 1''1 
ppow 

22  
1ace: 	 Signature: kkkto 

Date : Vo-s - 
** Option should be given from amongst the four zones 

indicated in pra I of OM No.32018/1/92 C4.I 
dt. 8.7.93. 



GolJrnjqcnt of India 

Directorat., Generai .. IlIfldja Radi0 
(c1 Construction Uinq) 

No.R_33022/29/94Cj1 	
New DelhI_i, the 9th 

Februaryi995 

ORDER 

Broadca In pursuance 
Or  lin.istry stingfs sanctj 	 or InPormation and l9tter N0  , igg r 11011/1/948(R) dated 

.9th January
eqa1'9 &bojition or 

Posts in Civj 
Cons€rcti on in oP ?lj 

India Radj0 under 10 8•onomy cut, 35 posts in Vario1jc di.sipjines 
 of Civj Constructjo 

ding op 	India 	
ar showfl in the 

8flclOSed 
äre äboljâhed ith errbct 

from 9th January, 1995 

'S 

( S.I< Mohin Tr ) 
Sudt. Surveyor of Ldorks-II 

Copy to Tel: 3710054 
; 

The Chiep Contr.jL 
S'cast 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BPINCALORE 

ORIGINAL APPLICATION NO.923/1995 

FRIDAY THE THIRTY FIRST DAY OF MARCH, 1995 

MR. JUSTICE P.K. SHYA6UNDAR 	VICE CHAIRMAN 

MR. T.V. RA.MANAN 	 MEMBER(A) 

Shri Tukaram Chavan, 
Draughtsman, Grade III, 
Office of Executive Enqineer, 
COW AIR &TV, 
J.C. flagar, 
Bangalore - 6 	 Applicant 

- 	( By Advocate $hrj H.A. S'omasekharaiah) 

V. 

The Suptd. Engineer, 
Civil Construction Wing, 
AIR & TV, 
Madras 

Shri C. Rams Rao, 
Draughtsman Gr.III, 
O/o Executive Engineer(C), 
Division II, AIR & TV, 
Madras - 600 018 	 Respondents 

( By learned Standing Counsel ) 
Shri C. Shanthappa for R-1 

/ 	 ORDER 

MR. JUSTICE PIK.SHYAMSUNDAR. VICE CHAIRMAN 

Heard both sides p'd'we propose to dispose 

of this apnlication today at the stage of admission 

itself. This application arises from an order 

transferring the applicant from Banqalore to 

Trivandrum which transfer is a routine one after 

rour year tenure. The applicant is apparently 

djssatif led and raises many grounds one of which 

is that CPUD-Gr.III Draughtsmen are not liable for 

.2/— 
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transfer at all. Learned counsel for the 

applicant says that his client is a Gr.III 

Draughtsman and is attached to the Construction 

Wing of the AIR. He says that CPWD guidelines 

should also oovern the case of his ciét. 

	

2, 	We do not see how that can be done. If 

the aoplicant is, not in the CPWD but in the All 

India Radio cadre,merely because he works in the 

Construction Winc of that cadre he cannot ask 

for treatment in parity with a member of the 

CPUD. We, therefore, find no substance in that 

point. 

	

3. 	Counsel mentions the pathetic situation 

in which his client is in that his two years child 

who suffers 'from convulsion is presently under 

treatment of a private doctor called Dr. tlenkatesha 

under whose treatment his child is showing' some 

improvement. The transfer order having come like 

a bolt from the blue, it will disrupt his don1estic 

life. If what is stated supra is true, we do 

sympathise with him. But it is.well 'established 

that courts have very little scope for interferinq 

in the matter of transfers. It is the prerogative 

of the Government to decide when, how and whom 

to transfer. Unless malafide is alleged, courts 

can do very little. 

4. 	In this case, it so happened that a co— 

unit functioning at fvladras having wound up, the 

staff there had to be staggered with the result 

one Gr.III Draughtsmafl by name Shri Rama Rao was 



shifted to Banqalore in place of the applicant 

who had already completed more than 5 years of 

stay at Bangalore. That is how he finds himself 

displaôed. The argment that S;hri Rama Rae could 

have been sent to Trivandrum and the applicant 

retained here carries no conviction. It is not 

in dispute that in the All India Radio cadre, no 

officer is permitted penerall'y to stay for more 

than 4 years in one place. If that being the 

rule, the applicant having stayed at Banaa1ore  for 

5 years proves to be an exception and he cinnot 

certainly complain. As far as the questionift of 
v'. 

providing  medical treatment to his child is concerned, 

we,  are certain it will not be difficult for the 

applicant to find a suitable doctor for treatment 

in a place like Trivandrum, the capital of Kerala, 

to which place he is presently posted. No other 

. 	
grounds are raised in this application' and 0,.thGL-'- 

having failed,, this application fails and i 

dismissed. After this order was passed, Shri H.A. 

-Somasekharaiah, learned counsel for the applicant 

raised one more point. The point' is that the 

Department of 'Personnel's guidelines 'showed that 

Groups 'C' and 'D' should be transferred / as far as 
A  

possible,near their native place'within the region 
/ 

subject to administrative convenience. This plea / 

cannot be putforward as a mandate against transfer. 

Having regard to,tho situation herein in that the, 

only position to which the man could be transferred 

.being the one inTrivandrum, the guidelines depended 

upon is rendered wholly unworkable. The impugned 
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order is surely made in public interest 

and administrative exiqencies and, therefore, 

the same cannot be sidelined on the ground that 

some guidelines promulgated by the Department 

are not taken note of. We are told that the 

applicant would have been happy if he had 

been transferred toHyderabad. Shri G. Shanthappa, 

learned Standing Counsel submits that there 

is no vacancy at Hyderabad. We, however, 

direct the Department that if in future any 

vacancy arises in Hyderabad, the applicant may 

be considered for the same. 

M.A.157/95 filed for seeking permission 

to imp].ead additional respondents also stands 

disposed of without any order.. 

Copy of this order be sent to R-1 for 

information. No costs 

- 	 MEMBER(A) 
	

VICE CHAIRMAN 	
/ 

ua 


